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THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI):
The question is:

"That the Bill further to amend the
Indian Explosives Act, 1884, as passed by
the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI):
Now we shall take up clause-by-clause
consideration of the Bill.

Clauses 2 and 3 were added to the - Bill.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI) :
Clause4. There is one am;ndm3nt of Mr.
Sahu.

Mr. Sahu, do you want to move it?

SHRI SANTOSH KUMAR SAHU : 1
had certain doubt, but in view of the
clarification given by the Minister, I do not
want to move the amendment.

Clause 4 was added to the Bill.

Clause 5 to 19 were added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI GEORGE FERNANDES: Sir, I
move:

"That the Bill be passed."

The question was put and the motion
was adopted.

THE PASSPORTS (AMENDMENT)
BILL, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF EXTER-
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NAL AFFAIRS (SHRI S. KUN-DU) : Sir,
I beg to move :

"That the Bill to amend the Passports
Act, 1967, as passed by the Lok Sabha, be
taken into consideration."

Before I speak something on this Bill 1
must thank the Members of Parliament for
the excellent cooperation that we have
received from them in verifying the
application forms and also helping us as well
as the people to see that their desire to have a
passport is  fulfilled. Perhaps the hon.
Members  will be pleased to  know that
during the last few months we
introduced various types of liberalisation.
The hon. Members have by now verified as
many as 1,50,000 passport forms.

Sir, when the Janata Government came
into power in March, 1977, we felt there was a
great desire among the people to have
passports to travel hopefully. We thought
that we must give the basic fundamental right
to the citizens of India to travel hopefully, to
travel as much as they can, because we saw
during the emergency that the whole of India
was converted into a prison, the mobility of
the people was crippled. It was so difficult
for a person to get a passport. Many passports
were impounded.  We took a determined
step.

SHRIMATI MARGARET
ALVA (Karnataka) : Like in the case of
Dharam Teja

SHRI S.KUNDU : I am happy to say
that to a large extent we have been very
much successful in fulfilling this wish of
the people. About 200 passports which
were impounded were released. I will give a
short summary of our achievements. In
1975, only 4-25 lakh passports were given.
In 1976, the number went up to 5*73 lakhs.
In 1977, we issued about 9 lakh passports
and this year, from January to June,
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[Shri S. Kundu]

1978, about 7 lakh passports have already
been issued. By the end of this year, we
hope to issue about 18 lakh passports, if not
2 million.

SHRI HAMID ALI SCHAMNAD
(Kerala) : Which State had the most
applications ?

SHRI S. KUNDU : Of course, Kerala.
From 4*5 lakhs, or put it as 4*25 lakhs, to 9
lakhs in 1977 and 18 lakhs, which we are
hoping to reach this year, every Member of
Parliament will agree, is a very big stride
that we have made to provide mobility to the
people, to give them back their basic rights
which were taken away during the period of
emergency.

SHRI KALP NATH RAI (Uttar
Pradesh): Which right ?

SHRI S. KUNDU: The right to travel.
Article 19 and many of the Fundamental
Rights which were with drawn.

SHRI KALP NATH RAI : What about
smugglers ? {Interruptions).

SHRI S. KUNDU : As my hon. friend
has said, even M.Ps. were not allowed
passports. Many were not allowed.

Sir, this gives an idea of and insight
into this problem. The question arose how to
meet this challenging task. There were very
small offices. The files huddled up and they
went up like mountains. People were
working in very difficult circumstances.
There was no place for the people to work.
There was no space for the passport appli-
cants to come and have a respite.
Immediately we went into the problem and
appointed about 375 clerks and 21 officers
and wherever offices were available, we
took new offics If hon. friends from Bom-
bay will go and see the new Passport

[ RAJYA SABHA |

(Amdt.) Bill, 1978 268

office which we have opened in the heart of
Bombay, they will feel the difference. I
have gone and seen it. People have now a
place to sit there and wait hopefully for
some information. There is fan, there is cold
water. The reception is very cordial. Things
are much better than before. Of course, all
these have cost us much. I will come to that
point. But the fact is that whenever
difficulties of the people have come to our
notice, we have not for a moment hesitated
to redress their difficulties. We have gone
into them and tried to solve them. I hope
everybody will accept at least these basic
achievements.

Sir, the Passport Bill is a very small
and innocuous one. The only thing is that
the Passport fee which was Rs. 25 for a
long time has been increased to Rs. 50.
After a lot of thinking we have been forced
to increase it from Rs. 25 to Rs. 50. People
were even telling us to make it Rs. 100 but
the passport must be given quickly. We
went into the problem. If we want the
machinery to be effected and efficient,
please do not grudge paying-a little more.
And that is what actually has happened. We
had promised and we are still promising
that our intention is to deliver the passport
within six weeks or 35 days from the date
of application.

SHRI N. G. RANGA (Andhra
Pradesh) : At least give replies to our
letters within six weeks.

SHRI S. KUNDU: If you
write to me I will certainly reply.

SHRI N. G. RANGA : Not you, your
office. Your office cannot even give a reply.

SHRI S. KUNDU : Please tell me if
you have not received a reply to your letter.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI) :
They have introduced the Bill to improve.
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SHRI MULKA GOVINDA REDDY
(Kamataka) : I am getting replies regularly.

SHRI S. KUNDU : Thank you very
much. There is one at least getting replies.

SHRI L. R. NAIK (Kamataka): I have
written a letter today to you saying that
experts from Sri Lanka are' put to
inconveniece.

They have cleared a good order. For
the last 4-5 months they are trying for
passports but they are not able to get it.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): He has written just today.

SHRI S. KUNDU : Ido not

dispute what the hon'ble Member says. It is
quite possible. Because such cases came to
our notice we immediately went into them. We
called a conference of all the Regio- , nal
Passport officers which was chaired by the
Foreign Minister where we gave them
guidelines and we said that the passport applica-
tions should be cleared within six weeks. We
have introduced a provision where an M.P. can
verify. We also said that there need not be a
form for clearance from the police. We now
want an affidavit before a magistrate along with
the passport application. You need not have to
go to the police. Soldo not deny 1 that there
might have been some cases where there might
be delay. Cases have come to my notice where
it has been delayed for more than a year. But
now I can say that such complaints are very
few. Hon'ble Members would be happy to
know that recently I had gone to Madras and
Hyderabad. The R.P.O. told me that they are
now able to give a passport even in 25 or 20
days.' I was very happy. We will be able to
clear all the backlog of applica-
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tion, by the end of this year. When I had
gone to Cochin a few months back I had
promised that by the and of this year all the
backlog would be cleared and people in
Kerala and near about will get a passport
within 35 days, if not less.

SHRI N. G. RANGA : Is there and
reason why the Hyderabad Passport office
has been closed. ?

SHRI S. KUNDU : No, no. It is very
much effective, going strong, delivering
passports in a very short space of time now.
That is what I said. When we are opening
more passport offices, there is no question
of closing any.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI) :
That will come during the discussion.

4 PM.

SHRI S. KUNDU: Therefore, very
much being compelled, we have increased
the fee. And within this fee we have also
included the registration charges for sending
the passport, which was not there earlier.
The registration charges of Rs. 3.50 are
included in this.

AN HON. MEMBER: That was there
earlier also.

SHRI S. KUNDU: Since the Bill is a
very innocucus one and there are onlv a
few clauses, and we want it quickly passed
so that the people are benefitted, I. would
recommend through you Sir to the House to
pass the Bill.

The question was proposed.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI):
May I call Shrimati Ratan Kumari ?

SHRI
REDDY:

MULKA. GOVINDA
Sir, tefore you call
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[Shri Mulka Govinda Reddy] Smt. Ratan
Kumari to speak, I am on a poi it of order.
This is a Money Bill. This is a taxation Bill.
The Govenment is enhancing the fee of the
passport application from Rs. 25 to Rs. 50.
They may say that they are enhancing the
fee from Rs. 25 to Rs. 50 to meet the
expenditure involved, but whatever money
is collected is deposited to the account of
the Government of India in the Reserve
Bank, and this will be a part of the
Consolidated Fund of India, and then only
will they draw money for spending on
behalf of the External Affairs xMinis-try.
This Bill has not been certified to be a
Money Bill. I do not know how it was
passed by the Lok Sabha. So it cannot be
taken into consideration.

THE VICE-CHAIRMAN#*
(SHRI ARVIND GANESH KULKARNI):
For the information of the Members, the
Speaker has not certified that it is a Money
Bill.

AR T FA (wWey g3)
qraa, siaTiz faw o0 T & fau
aan Z5 § fR0 gvme

TZ RAMT TFIE FT B TG

T 9Ars w0 wed § R arar
AT E | ATETT TAIF B AT AT FT
o & a nifearae ® ag faw Am
W CET & | AT AT GTHIE SIS FAT
TOET £ q THR A F 246 07 AT 797
AT T w1 A< & afg wowre qrEweE
ST F4q W GAAT F AT T AT )

77 a7 feafs ag & fw qrend
A A HOW-H(G WG AT A §
A< 97 @ B wgdi ¥ gy § et
Trorr TAaTE Arfes w@f & IwEr ar
qTe AT wET wH T A § amar
9IAT § | TR wEe GIAFIS A4
qradre sifes F owawi 9T e
TTA | A wORTT F owqw g fw
NeqF 207 # 0F A A 53 93w F
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gl TH ¥ wiagw e wiEw g
s mifs wdw swar &t Tandr 9
FH Z | wEwyc ¥ qrEeie wifea
ar &1 fasrz ore & fmr oo

57§ WHGE 719 71 §9 (e
fan srar & =t d52 w2 w1 TAE
&17 wiez xo ar glaardi i g o &
WRE TEEql F1 wE THEC B0 wg P
FT ATHAAT W7 98 I & | UF TF
nEilHE § WA §ug woEdi § 0%
1A THE gare Teee see (5
g1 wnadr § oo § & owrwi A
T AUIHEET STHA A% wgl g | AR
HIE 47 OF Gy wrEAstas arafas
o wrsdifas gt g & froag

TrEIE A AT T W AL /A

a9 at sesr ag 1 fa wenw
THo UHo Wo F GIHITE HEEE F77 &1
gfagrs s 72 Wifs Fvw orex 71
mqar faam w1 wEE WA 49 &
amri w1 wfas gg=rAa ¥ oAl §6E
wieg A qomdr w9 fag w1 oww
F% 7% € |

7 o gEeT w7 g f dew awem
wa qraaiE & faw wiew 51 9@ 9
f‘\:ca‘lﬁiz-’ﬁ qlﬂ"ﬂé fETIT GFTE? |

™ gy Zw & fafew weni #
Fga & wafgga oadiT a7 % &
AT AW wT wEw A frmeEr A
ForT T IO 2T AS VE E | AL
TR AR AAATR G & AT AT
07 ZI7 A9 FT w4 Guy € OAL] w1
2 33 & fwx gawr = fot faawmi
¥ qmET wed I F Ao a1 g
& g1 Srar & | OF AAnTi &1 ot afverrs
Wrad 93a & 3 g fot wdf ¥ o
wer Wre s faedt owfnd g
FETT F1 &E Fore v@Ar wfew
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aga F a5z a1 ar gl F g T g
gl g e w1y §) %
RYAT AT A T GCFT7 qT8T F2
T 57 &1 wreaa @ ot i & wqee
3% WA 9 | /9 £ FAw uSeEn
i qenr ¥ fz ¥wfs fadw o152
AW T AT 141 § qF wre w2
T WA T3

4 2

gega s fae fows gragrsa?
FAAH F1 BT TSHAIT WA F I3 7
Tve ®F T &7 7f § e wwre ¥
=hea wdf qaa grar \ fader o arE
qrfigl &1 IA AV TIOAT ZiT

arar fr 997 fewm & a=f ¥
afg zf Frir v Afg7 T a1 =
7€ gufr B oredE S S F1 ussw
g v ooy wvd Fardle s s e
wg fr medE wfgs q97 § §uae
7w # favme Jfg & o g

SHRIMATI LEELA DAMODARA.
MENON (Kerala): Sir, this Bill seems to be
mainly an amendment of a consequential
nature. The ore change that is sought to be
made through this Bill is regarding the fee
for the application. It has now been
increased from Rs. 25 to Rs. 50. Fir, the
Passport Offices are already collecting this
enhanced fee and I do not know why the
clause 7 should be there at all because there
is no question of giving any difference and
they are collecting it already.

Sir, regarding passports we are in a
strange situation. The Passport Offices in
India are functioning under a certain strain.
This is not an ordinary situation involving
normal travel by the diplomats, the busi-
nessmen, the students and others. Because of
the oil boom this sudden spurt is there in the
demand for the passports, and we are still
not
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ready to cope up with the situation.

I am gird that the External Affairs Mristiy
has cpereri arew Regonal Passport Office
and Sub-Regional Passport Offices in
Kerala. But wh”t is happening there ? We
speak of 35 days or less numl-er of davs to
get a passport, but the situation today is that
after 4 lakhs of passports having been
issued, in Kerala, the applications from
November onwards have not been taken up.
Though you have opened rew offices, staff
is rot there, they do not have enough
material, enough equipment or enough
people to look after 'hese things. I think in
the Lok Sa” ha the Hon. Minister has stated
that the increase of the fee to Rs. 50/- is to
give mo<-e facilities to the applicants.
What are the facilities ? In many of the
Passport Offices, for instance in ‘'he
Ernakulam office, the people have to stard
in a queue under the Sun and rain for o”e-
and-a-ha!f days. The que is rot corfmed to
ore road, but extends to parallel roads also.
There is no place, there is \sa Si inking
water and there is no far. To whom are the
facilities being giver ? I do not know. This
fact we have to take into account. |

I am very glad that the Hon. Minister
has suddenly discovered the fundamental
right of a citizen to travel. Well, Sir, I am
very glad. Why do you not give the stamp
of the right free or at least at the cost price ?
I think the printing cost of a passport is Rs.
6.50. I do not know, I may be wrong.

SHRI L. R. NAIK: Even that is too
much.

SHRIMATI LEELA DAMODARA
MENON ' I am taking it at the highest. Why
do you not give that stamp free ? If that is a
fundamental right, this Government should
consider giving it free of
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[Shrimati Lela Damodara Men on] cost
or at least at the minimum rate, not at Rs. 50/-
, for not giving water, fan and other facilities.

Then there is a very very curious
explanation that the people are willing to
pay Rs. 100. Sir, I would like to ask: At
what cost ? Who are these people who are
willing to pay Rs. 100/- ?

Sir, these are people who have sold
their valued possessions and have paid Rs.
5,000 and Rs. io-,000 to the agencies
because they want to leave....

SHRI KALYAN ROY (West Bengal):
Why do they pay ?

SHRIMATI LEELA DAMODARA
MENON: Because they want to have a job
anywhere, if not in this country, anywhere.
They are willing to go anywhere to get a
job. And when they are held up at the
passport office for months, for six months
or one year, they are willing to pay any
amount so that they can get out of the
country and find a job. Shall we want
blood-money ? Does this Government want
blood money from those people ? I can
understand  ordinary, normal people
travelling abroad being charged; you charge
them anything according to their capacity,
but not these people, not these poor
workers, these artisans, these carpenters and
brick-layers who are going out from here.
From them, for heaven's sake—I request
you— don't take this money.

Sir, as I was saying, there is a sudden
boom in regard to these passports. Now,
how do we see to these things ? There are
applications from everywhere. Now, we
wanted a sub-office in Calicut. Somebody
wanted a sub-office in Nagpur. All these
things are there. Temporarily at least, when
there is a large number of applications, I
hope
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the External Affairs Ministry will find some
way by which these applications can be
dealt with in a decentralised way. I would
even suggest that it may be done at the
Collectorate level to some extent, with a
little additional staff, if possible, so that you
do not increase the staff of the passport
office. Only the formalities may be done 1
here and the final formalities may be
completed at the head office.

Another factor which is very painfu 1 is
that we give a person the passport but very
often this passport, which I think is a most
valued document of an individual, is held
back by some people. We send a hundred
people, for example, from here for
employment. The employment agency holds
the pass ports of these people and they are
unable to do anything with these passports.
These people are helpless. It becomes
something like bonded labour. What is the
way in which our Embassies can deal with
such cases ? If a person, after having gone
there, is disgusted with the work and he feels
that he cannot continue in that job with
dignity and if he wants to come back, how
can he come back ? {Time-bell rings.) T will
just conclude. I do not want to take the time
of other members of my party. These are the
many problems. I do hope that on this
occasion of amendment of the Passports Act,
you will consider some of the serious pro-
blems faced by the people who have the
fundamental right of travelling. I hope you
will remove those problems so that they
really feel that they have the right to travel
and they are free.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI):
Shri N. P. Shahi. Five minutes.

St AWTTAT AR WA (T 9dw)
JUEAISTE WErET, w9 ¥ vge A ag
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framr wvar wmgar g & oF wwwd &y
TIHYTE F T FOA AT H @D
wTH W 97 97" WE W £ | T 7E
@ & % & s arror 7w faar o qiw
frree 7 wrey w4 F | ag FF & HFaT
& | WY AF FS ara A7 ATSAT 7 F
GEEIE RN N E T U 0 S T
e w7 ww fored faet ot sy
F1 gtgs & wias o5 7T F wwe
qradiE s s 1 gwTT qw wT e
HIEHT qTaTE wedl gy 3§ farg
GaT «AT @ F wEAT ) AOT qoAT
AT TET FwA §F fawogEd W W
w1d & 1 FAlew grawsar W 9|
#1 & % wrw st Ft qrEae sl §
ST AT g wifEw |

# aroradt ot w1 W A & feo
amt T £ ¥ owgiv wew-wmeni w1
TR ara &7 wiawr< % faay fr &y
& fam &7 s avefT Tt o e
FT FFT E | WA AW R IW oATT §
adr g fam o€ & f oo wrdaT-
wﬁ%fmmohoﬁﬁw&@
g mift & 9% wiow AMAT-TET 9%
HISH FAT A | IAG IAWT A
g1 wrar § | uHo fro  IHIT
AT HFAT | UHo Tro HF HEN HFa
fo fam oo a1 g wgdr | wwE TR
HEZ T F HAFEL T [ 05T A7 |
GEE FAH FAIRE F OH T A0}
AT I T gww Afzw Fw @ fw
oI WE  qREwAr ar faw o W wEa,
ff waaeT T Wy W A@T SUAA F
fhz % zeaaa = | IAH A% AL
THYA LS FEAT | TR w0 & few
IEET I FY Erg T g 47 A
B o T arg Agre vy § e wew
Farer | feoft mga fow =€t @ ween
2 o & straar «&7 ) o femr 2 T
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A€ wwer At few 1 G fer fawifor
mE g #iv Ivw @1z fedl gdmev
U QU A | v v A
¥ AT a7 R TE FI9 Far & 70
IHE AT AV ATELY H wE@iS
AT S | FEHS FT 299 454 BT 2 |
ST S § wreEsy e @ e
adl fafedn g @ 8 | SHOR@ wam ¥
AT &g AW FT A5 FT 500 & W7
AEBrEH @A E Mg

st A T (Tpsrera)
71 IHaT ey &1 vasw 71 fzaww
T W foq sgfam & 7

st auTaY ywE Wt ;oW A
srwe gfawr awwt fewa weAr
WIS 9 wred g, Wi Efavr a=nwr famw
WHIHT | (Interruptions)

st w0 ad () o
&9 G a7 W19 Fewy @ s FoF
Ol

ot AATAT WETT QY ¢ W7 AT
gfavr femw wwTHT  (Inceruprions
shv, & F7 v o4 fw oL ..
(Interruprions) ey  Fr§ saeqr
gmr wifg fmy  f&
CIE IO L ¥ gfear
&' U (Imterruptions) W% AT
gifowr avax & ar sfaer oft &1 o
qeamd ffedr | § mm fawdf
C R A

sitwet wOW WWE ¢ TET ¥ U
Fg1 o @ & fa swar @@ § winw
e mET wEEd FT oW F

(Interruptions)
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= ATvET A ey o rEfEy
¢ <& § 5 gfey o &1 qradid faan

w# | & woat fawifor 72 @ §
e |

ot ween weng wwl (fagre)
a3 F A7 AT IF FAAY W G
5 o1 slw #q 397 97 § 77 A7
:rgq?} :f.-r ‘%E \ (Iﬂl’eﬂﬂp!iﬂﬂS)

=Y amvae g wgr o AfaE,
HIOITIR HAL AL FOAT FGFFL GH
AN A7 gAY gEfaq el wiw
ag g9, ag gifa & < § | pad
qra 15 g@e 74 1 gfra a=mEr
fzam 959 ) (r merrup:imls)

"rsr 9 e §, ficer aww fean

2
A, a1 F w7 vw o fR oL

STt ;v A o give o F
A awr g & (Inerruptions)

A AWTAT AN AE 0 weEm,
# « AL wiEE Wi ARAT 7T @
1 g g7 are TR | #qifs gasr
alg & fzra 7@ aear | gulEg oS
qIAq@ wEear 77 < § swoav § a12
FEA |

ST AU &9 ¢ wros wfgst
¥ sq17 @i, TAe faq agy agq
afar |

st AETAT AarE gy & # El
Za1T fagw T oy agr sar7 wwy £

gomareas (st wefa o
KATUT) © WIET AL, TAH w9AT A0
ars iwswz #1 2rem fass a9r 1 @y
gid afsr )

sl AT WG o o,
it wgr e § I qiwdiE &1 saear
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# g@ 91 gar f5T s ot 91 3%
Ul § AAYT IHT FgT ITFAT T
uiw qmi F fan aga wfz7 amw

23 wwa gwidi a@wm fafee fez
FEm # wady voiT ¥ femiaer & At
¥ fostea § wrs Fmogm= s o &
#7 9w § | AT gaiaa @R ¥
0 AW & fsa ST awodle dnr #izwrs
% § fy qFwsT AW 8, avagasr
Ffeq & | a1 ar STH-W F7 95T §
T GHILFL | GAT FIAT FH F FH
uvwdl & fog gewa § @fFs owedio
¥ fan wewy w4y 3 F 9t wetar @
gm f& 3 @ s § @
foe & are 7% o9te g9F qEq # AT
#1E F(aq At g fads 5% T ar
LI ER | TE 50 B9 71 FIF 7%
Zr i & sufan fv saieg 1 oaw
7z wor & afsw Fatas 51 @9 39
B T FEAT 7 TO T wrAw Wil
AT & | WIW AT G [T AOGCLT F1T
18 # 3% fmo A 25 o ofeq @7
& oAt gy TH e a9 SurAr gEr g |
TZ SO RTAET FTH TCHTT FATZTFTHIIAL |
g=fau g5 w@ew gw a9 g7 A
% | HAaH H T {owA Fiay § 66
ar¥ ¥ faig qve we § frdws sew fx
Iuw fam w78 o g 33 ot %
wfzare ¢ g1 Fgr oA sfemE 2
fr d37 & far wvd eqrm 7df 1 Tam0
FEr A1fHH & AT ST & THRET A VFAT
qgAT §, 437 FI SO ITARAT AT
famdy | safaT wdr wgmg ow A4
e | WITH AT FATAR §OHTGH
Iaxr fadw & fF  waw 3o w1 o0
qrafw am IFET wEgrEAr &1 w0
I9F W9 weST FEgT fEar s
afier oy &1 wdl arar & 1 wqew 9y
Favar § f& gwy awi & @Al &
stfga1¥ w17 =8 SarEr TersEr
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faga &< & wve srow wfasrd #w
FANE IT aE T wmT Wi A
Z | # a1 agi 7% T &6an g (& wiow
fazm wawrr s1 uF  whav g fw
AT WAz wEET Argd g g qgi gfEa
FT XA FZ THAI EL TG W
afaar mTan gmare gTE FGW,
AW FOM | WTE HREC &
TAY% wANE 07 ganar § fw G wdl
gar & | TH 9¢ wwar WIT SATH
&\ o wAT wgrew gfeaw qF ofeard
ot ot W AT & g ot T
FET AT T AT wrarew § Iww o
AT I5F w41 a1 fg=r & forar
FT ALeAT 3 | TEE TqC FATEHR HHE
w2l & | Agl ¥ 9Ed ¥ A9H
W OARY HCF AeqT FTE | Fg o
iy wrfor o SwE 759 gy 2
gea fg=r &1 arda 4 sgo ) &
fazst w41 off & fedzs  F=m
fe A4 qrIr g7 == & fom faaa
Fiiadt &1 A7 FAEAT FL, AT F
®z & w¢ar a€r gl goi ) T
wamy giwilEw IHw f@q awEig &
qF & f5 w=Eia. ow, we #
fet § wwor Py owwe wod
ST ozATATA E F wrEm Al
F oqreAm war ¥ oard wd v §
FHOH AW HITH wladH F1% X gl
a=ATAT F19% FATATH & 1T H Al
Tifen fv wre s sl =g

gwar & Al SwH Wty W # ana w1
FOEAT FL | TAAY WA AT
AT |

st drow #wG (famre)
IUFAETA HEWA, ATw groyr faEer
41 ot & F ag faqgw w=w oo
wege s aifearir faldw sy E
et araid fevetifer v ) <SfF
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#awar § v ¥ o iy o fadwr st
A TR werT< § gty g sfaqe
F wrw @ #fw wEie 5w vy w7
fewmafes qiadd ax faar | odF 891
fraas & wro® g o

=it wgw Wigw faw
THF] I9C § F wa GE |

(femr) -

SHRI KALYAN ROY : Sir, 1 fully
support the very humble demand of Mr.
Sitaram Kesri. Starting with that, I must
confess that I cannot match the eloqucrce of
Mr. Kundu. Mine will be a very simple
andistraight speech.

Sir, I cannot hide the hard facts of life
by nice words, because the policy which was
being pursued by the previous regime is still
being pursued by the present regime. It is the
poor workers, it is the trade unionists and it
is the political workers and political
sufferers today who face difficulties in order
to secure a passport. If they know an MP or
an influential Minister or an influential
officer, then it is possible for them to get a
passport, even then, Sir, before they get the
passport, they have to face many difficulties
and the ordinary workers who want to go
abroad either for jobs or for other purposes
have to wait for a long time. Of course, we
have to consider the six hundred million
people of our country, scattered all over the
country, and it wil be difficult and I
understand it. But I hope that the Ministry
will try to expedite the issue of passports.
But my allegation is not that, My allegation
is that the Government is consistently and
consciously following a double standard and
is following two sets of policies, one set of
policy towards the political and the other set
of policy towards the worst economic
offenders.

SHRI KALP NATH RALI: Yes.
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SHRI KALYAN ROY: It was the policy being
pursued by your regime in the past. I would
like to cite certain specific cases. But, Sir,
before I go to the specific cases, I would like
to say that I have been told that you have
denied a passport to  Shrimati Indira Gandhi.
It is very wrong. And, Sir, I have been told also
that two Ministers of the West Bengal
Government, who have to attend the Havana
Youth Festival, have been denied the passports
or permission to go a road to attend the festival
which was convened for fighting  against
imperialism and colonialism. It is a very
disgraceful thing; it is a disgraceful thing to
refuse passports to these people. But the
question is this: What is your policy ? I want to
ask very categorically: What is your policy
towards those who are the worst Income-tax
evaders, who are being served with "show-
cause" notices or charge-sheets by the CBI or
by the Enforcement Directorate for foreign
exchange racketeering and so on ? What is
your policy towards those multimillionaires
who have been arrested abroad for shop-
lifting and who have been forced to come back
to India ? What is your policy ? So far, your
policy has been that if you are an economic
offender or if the allegation is that you have
evaded the payment of tax to the tune of one
crore of rupees or if you are involved in a
foreign exchange racket to the tune of one
million pounds or if you have been consistently
evading payment of Income-tax and cases are
going on in the Supreme Court or the High
Courts or the Appellate Courts, then you
would be allowed to go in order to straighten
up things abroad. But if you happen to be a
trade unionist or a poor worker, then the
Government will  ring the police and do
everything in order to deny you the passport.
Now, Sir, I will start with one case. The first
case is this: A question was answered on the
20th August, 1976 regarding accusations
against Mr. D.P. GoenkaDirector,ofthel CICL.
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The reply was given by Mr. Bipinpal Das
and the reply is this:

"Mr. D. P. Goenka had been fined
£200 at Marlborough Street in London
on the preceding day where he
attempted to steal a short from an
outfitter's shop in West End in
London."

The reply was on the 20th August 1976.
Mr. D. P. Goenka is a multimillionaire
and is connected with M/s. Duncan
Brothers. But till today his passport has
not been impounded.

My second question is this: - It is
about the violation of the Foreign
Exchange Regulation Act by the
Directors of M/s. Hind Motors.

Sir, this is the question, Sir, you took
part in this debate-question hour. The
house of Birlas, particularly Hirdustan
Motors and the Di-

. rectors were found guilty. According to the

statement which was made on 12-8-76 and
22-1-76, Mr. B. M. Birla and others
entered into forward sale of nearly 1 « 5
million pounds, equivalent to Rs. 1.25
crores on the 4th June 1976, the last
working day before the devaluation of
Indian rupee on Jure 6, 1976, without
complying with the conditions prescribed
by the Reserve Bank and without any rele-
vant documents and the documents

that were found to be false and fabricated.

This was the charge established. Sir,

former Minister, Mr. OM. Mehta, on 22-

1-76 stated : "As a result of the

investigations completed so far necessary

show cause notices have been issued for

contravention of the Foreign Exchange

(Regulation) Act. Names of persons are

given in the annexed statement". And who

are the persons ? Sir, you must be
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familiar, and Mr. Kundu and Mr. Atal Bihari
Vajoayee are familiar. They are : 1. P. -
Goenka, M. R. Ruia, M. P. Birla, A. C. Law,
M. L. Tanu-iah, G. D. Kothari, Y. N.
iMifatlal, T. S. Raj am, Kasturbhai, R. N.
Bangur, M. Nopany, S. T. Sadasivan, R. R.
Hathiangadi— this is in relation to United
Commercial Bank. And in relation to Hindus-
tan Motors, these are the persons against
whom  charge-sheets and show  cause
notices, have beenissued: B. M. Birla,
Badri Nath G">enka, Kasturbhai Lalbhai,
A. Hamaswamv Mudaliar, Dhire® Nath -
Mitra, M. K. Vellodi, R. N. Ma-fatlal, G. D.
Kothari, Khan  Bahadur C. B.
Taraporwala, W. D. Jores, K. P. Sonthalia, S.
N. Morar-ka, P. M. Rungta, G.D. Soni, and
Sir..

SHRI KALP NATH RAI : Who are
these people ?

SHRI KALYAN ROY : These are the
people, tycoons, who are ruling the country,
who are tough bosses of the Chambers of
Commerce and Industry, President of the
Indian Chamber of Commerce and lidustry
and president of the Bengal Chamber of
Commerce and Industry. They are being
charge-sheeted, and show cause notices have
been issued for gross- violation of the
Foreign Exchange (Regulaticr) Act, for
misappropriation and
forging of documents ..................... (Tim (
Bell rings).

SHRI L. R. NAIK : Have they been
convicted ?

SHRI KALYAN ROY : That is not the
gestion. What is the policy ? I want to know.
If T am convicted, I should be denied. You
are asking Mrs. Gandhi to get permission
from the court for proceeding abroad. I, as a
trade union leader, have not been permitted
to go abroad because some of the mine
owners fabricated cases against me. I was
told : Mr. Kalyan Roy,
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we are willing to give you the passport, but
these cases are pen dire against you; unless
you are acaitit-» ted, you cannot go
abroad....

(Interruptions)

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) : When was that ?

SHRI KALYAN ROY : Before your
regime. But the same thing contirues, Mr.
Vajpayee.

SHRI ATAL BIHARI VAJPAYEE :
No, no.

SHRI KALYAN ROY : My appeal is
that if a multi-milliorahe, tycoon, or black-
marketeer has a case pending against him on
the basis of enquiries by the CBI or the En-
forcement  Departmert or Income-tax
authorities, he should be deried the passport,
because his whole ambition, his intentior,
appears to be to hush UP the cases and go
abroad to clear the things.

Similarly, I asked a question on 29-11-
77 in relation to Shaw Wallce & Co., which
involved the Managing-Director, Mr. A. W.
Hayward. After giving the allegations, I
asked whether, in view of the serious
allegations and investigations which are
going on against him, would the
Government see that his passport is
impounded. And on 29-11-77, Mr. Satish
Agarwal replied that so far as Mr. Haywards
chairmanship is concerned, "it if not my
business". But so far as the impounding of
the passport is concerned, I will examine the
matter". But whithin two months of that, Mr.
Hayward has gone. Similarly, cases are
pending against Mr. Hayward, whereas the
Minister, Mr. Agarwal, assured on 29-11-77
that h e would see whether his passport
could be impourded because of serious
violation of the Foreign Exchange
regulations. How can he go except with the
collusion of the Foreign Ministry?
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He was allowed to go because such foreign
exchange is involved and \ such black money is
involved. Does ( it not compel me to think, Mr.
Vajpayee—I do not want to make any
allegation—that you are also following the
same footsteps ? If the tycoons satisfy you or
your Government, they are allowed to go. It is
the same policy. It is a shame to us that an
European who sold Shaw Wallace shares at
lesser'price— and this has already been replied
in this House—has been allowed to go abroad.
It was found out that Shaw Wallace sh?.res
were sold to Symond Derby at a very lower
price resulting in foreign exchange loss to the
Government.  This was  found  out.
Investigations were going on and even today
they are going on. But Mr. A. W. Hayward has
been allowed to go abroad. Similarly, Mr. W.
D. Jones of Hindustan Motors has befen al-
lowed to go abroad. (Time Bell rings). Sir,
lastly, I would bring another fact to the notice
of the Minister of External Affairs. It is about
Jiyajee Cotton Mills. It is ore of the biggest
cotton mills belonging to the Birlas. .

THE VICE - CHAIRMAN (SHRI
ARVIND GANESH KULKARNI) : Now,
you will have to wind up.

SHRI KALYAN ROY : The principals are
Mahadev Prasad Birla and Sudarshan Kumar
Birla. The charge against them is that these
people, in the management of the affairs of the
company, have been guilty of fraud and other
miscen- ' duct. Now, Mr. Atal Bihari Vajpayee,
where do you stand with Birlas and Rungtas,
Mafatlals and Haywards ?

In spite of serious economic offences
against them, will these people be allowed to
go and the political people will not be allowed
to go ? (Time bell). You made it possible for
Dharam Teja to go abroad. How was it possible
? Income-tax arrears amounting to

[9AUG. 1978 ]

(Amdt.) Bill, 1978 288

Rs. 3 crores are perdirg against him. It was
found out. He was tracked at the expense of
Rs. one crore. How is it possible that he left
? Who helped him ? How is it possible for
him to leave from New Delhi Palam Airport
unless the Foreign Affairs Ministry, the
Revenue Ministry and the Finance Ministry
were fully colluding with him ? But for
what consideration ? We would like to
know about it. Did he pay sufficient amount
to Janata fund or to the Jana Sangh fund or
to the Socialist fund or to any other fund ? It
is a shame. The whole world is asking. I
read London Times and New York Times.
They are saying that it is easy for anybody
with money in India to escape abroad. How
do you explain this situation ?

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI You will
have to wind up now.

SHRI KALYAN ROY : I am winding
up. The country demands an explanation.
How is it possible for Dharam Teja to go
abroad from Palam Airport unless you are
colluding with him ? How is it that Birlas
and others against whom serious cases are
pending are being issued passports and
political people are deried passports ? Both
the Ministers are here. No ore can match
his eloquence. But let him leave his
eloquence and state the facts.

=1 FoU HE Y ¢ {700 ITHAT
e WEEE, § wavey  {53% 57T §7
F7 2w Ia7 Frgay £ fn sehe W
wF Simardie fr GETE 39 7 &
famfeer W 9 wiawre g fao £
e F IAE STAWT STEaT g fa were
afmaidiz &, 58 97117 wadhz |/
waedr, feufr &%edr s fevamfes
graare fagr sar ' §, SET TErT e
arfmar¥e S, 0% Fga W §u o 9%
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[47 F A9 0]

& g fevarafes qrad e #41 a&) e
EIGIE

FuRaTrE wewa, § fAdw wedr
ot & gadl @iF 4 FE wga § F
AT qENE BT AT FA A AT
faaeli T WATAAT AT TTAT Z | OF
HZHT FT MEAE  FHAT & av e g
qENE Fd & Ay wac fufaedt #®
sToar, SEw aiw @g g falEedr #
sy, o g farferedt & farerada @ )
drr fafaedre & famata & arg Susr
qraare faear & 1

et wEeT & s uF oS F T
% avfa ag aw qrade glaarees @
AT Fan | Sl A WE 9 wEr
g f wrd, 1967 ¥ fergeam & i
FIE F A% sz of gy A w1
fr e <@ F1 wliaw< g qrdm
FTOF A HEFICE | WY F THD
aea ge =fam o wEd e T wfam
7 ayfa &7 qrEE @q T HAFTC
fawerr wfgm s ot s@d wwg #
famnd & Swet g & g Tfgy )
v fdaa 7 & wiv a8 F  fw are
aga w1 oSt Fraw g1 1 § St Al
F AT T T TEY GFE AA TEAE
7T 1| 94T I IR H, 9 F G AT
o1 aga & @ A fewdr o w7 g
THY TH THAIH4T # woAr sy e fear
& W 9T A7 9 FIiat g &l
ST & | AT TH O & BT FeiAa | &
arerw § W qrane &7 oo @ &)
TH FW ¥ Wq wiwa & awrdr
THEAT § | TATL AZ 91 A1 A aqaArar
qr & fewes  wwgrEeEEE @07
AT IN H OF FUL § WL FE i
FT AW HGATAFTE F L FA & fad
¥% 8¢ F1 3t @y fee @ § "%
farzer ot streny wed & | o gt feafa #
qE HOAT A< AT T, FAT GHC THAE
963 RS—10.
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e T E | TE ST WAWAIESE
usifagt g0 da & 19 TG o war ¥
A I AFTC AR & TH7 AGA TG I
FT GTEGIE FAT &Y W1 faRe K v
AT ZeT & WX foe a0z F IwaT avEe
@t faard § | gud arg 77 & f7 o1
usifaat 39 @wi #1 F19 & feqd sl
& fadei § @ awer & 77 9% @7
QT Agr< Tl wAr & | welt gAT
# gm q2Hy 927 | 48 91 AW F qewya
F1 9% & | T feafa # maw vw 7z
agr w14 o o w9 1 969F w@aEE
#1 Ht St Wifgn ofe mo &
HraRt F1 feawa 7 €1 1 o9 & aEr
feama « &1 Wi fadeii § s & ai o
gt fedga 7 &1 1 FES @ WA
ag FgAr g T St gwo oo fagel| &
ST § I, StET WA S wEy, g
{0 F oAl FT IHH ATGAMT H A7a-
e Fft nfeg | s # suE far
a1 a4r€ Zav g fF W9 7 7o wo wle
# wra F wfafafa 1 gfeam &
qrar & wor e ar afFs o wvE
g § swal #mie @d feamfer
@FT w1 wwr fzmva e wfzo
f& gt &w ¥ feres, wwieaer v
H1 ST GHL W T qgl TH ¢ THa | 78
st ot gfaad waw 5< 948 £, #¢ |
sfrew fadws A& agaan & fwwmw
R & 9eR MEGE AT T T,
s Wi feaw, ared mfz w1 gl
1 o @l § Wi R qrEEY
BI@E | ST ST T WIHIEH 4 T 7 -
s wdew & wv arfsleas ami & o=
ot fee far s« § | @ar auf &
R WA UF AT W W § aw
widr & foraet & wow fardw wwely ofr
& WO AT g g |

The passport of one Prithi Pal Singh
alias Laljee was impounded in 1976 by the
Government of
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India because of various foreign | exchange Sir, I did not have any  prior J notice
violations. This passport was released about it from the hon. Member. I seek your
immediately after the Janata Government guidance.
tookover. Not only the passport was released
but the Enforcement Officer was forced by Mr. THE VICE-CHAIRMAN

Kanti Desai to apologise to Mr. Laljee.
Mr. Kanti Desai has interest in the play boy
club in London and has membership of the club.
He stayed in the club a number of times
between 1972 and 1977. Mr. Kanti Desai
has a very close associate in Mr. Prithi Pal
Singh alias Laljee. He is known throughout the
country and in London particularly by the name
of Laljee. Mr. Kanti Desai visits his house every
evening for  entertainment and Mr. Kanti's
affairs are being looked after by Laljee. With
Mr. Kanti's support,  Laljee purchased a
benami flat in London at 9, Wellington
Crescent, Wellington Road, London. In fact,
the flat belonged to Mr. Kanti Desai. Alter
losing heavily in gambling, = Mr. Kanti and
Laljee sold this flat to Amir Khairaz  of Air
India ..... (Interruptions).

SHRI ATAL BIHARI VAJPAYEE :
Sir, allegations are being made against a
person who is not present in the House.

SHRI KALP NATH RAI : With Mr.
Kanti's assistance, this flat was re-
purchased by Laljee after the Janata
Government took over.

MR. VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI) Mr. Kalp
Nath Rai, will you please take your seat .Let
me listen to what the hon. Minister is saying.

SHRI ATAL BIHARI VAJPAYEE :
Sir, we are discussing the Passport Act and
not the conduct of an individual. If
allegations are made against a person who is
not present in the House, who is not in a
position to defend himself, that will not be
proper thing.

(SHRI ARVIND GANESH KULKARNI)
: Mr. Kalp Nath, you please stick to what
you want to say on the Passport Bill.

SHRI SHYAM LAL YADAV (Uttar
Pradesh) : Sir, it has been the procedure in
this House for a long time that such matters
are mentioned and no mentioned every
day. How can he object, Sir ? {Interrup-
tions)

SHRI YOGENDRA MAKWANA :
Sir, Mr. Kalp Nath never wanted to make
any allegations against the person who is
not here and able to reply himself ? He
simply quoted an instance where a
passport was given to an offender who was
accused and found guilty of having
committed certain offences. Now, to such
a person a passport was issued and why
was it issued ? It was issued on the inter-
vention of certain persons and he has
mentioned those persons. The intention of
the hon. Member is just to show how
passports are issued.

SHRIMATI SAROJ KHAPARDE :
Sir, he is not making any allegations.

THE VICE-CHAIRMAN (SHRI ARVIND

GANESH KULKARNI): Mr. Kalp  Nath,
please  speak on the Passport Bill.
o Foq AT A ¢ ITHGETE

wgra, ¥ ag e f (e fag =%
Areal foasr qradiE Syrevee 4qr, W1
BT RfegT, mee g 1 qeT ¥

o fafrgnay fadz § <war 1
(Interruptions)
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THE VICE-CHAIRMAN
' (SHRI ARVIND GANESH KULKARNI":
= Hehas taken note of it.
—

#iY T ATq T gt avg T e
= St § FEr fa AeFe fagar wgw
i e fag W@ 47 w4, 4w
fergeans & wioQz & afFa &% 24 92
¥ weae Gawedw woqe fafwdr a7
zara T w2 oA afer dard & s
TTETE ATAT FL Ie4 (A0 AATAT AT |
a7 ave @y 7l & 7 afrerdr A aw s
1 qraate & famr ? g 0F @
fomd 1% # & weer fagrdr aromdy ot

CHYBATHEATE 1. . . (Incerruprions )

Ie-aared (= wefam a6w
FAwIN) @ 7 ATEN AT, WA TG

T ¥ G X Fay] TETL T
orE a1 OFy gA0 | WeAE Ny, fawea
e g # wer g€ 1 w9 9 fowae
far war at fasrse 9 9% § q@1 f&
gegIL wig  Fur Fage fHar o ar
9& § w1 GET CF AW W T A
FTET & | ATH FT GCHIT RO E T OETW
W AT GAGF TATT WeA T At gf
et ot fegegeana &7 &1 wE—wurT g
sirae & wfwar st sty &Y oF aga
FET Fan &, wew fagrdy avsddt F weat
" uferar w1 wEET 1 AZEIT a7 8,
37 faaw & fawegor faer, oF wdf &1
AT A9 57 ¥ fo, Gfwse # o o7
% fag =% wena wEdma #ad g4 4
ard 2 wa fafeaedt & aare faar
g—mraqiE fam 91 §9 T, 9g WEW Tgd
a7 g1 faar, €59 SarEy @ser HIC
W &1 AT ATTHT agAAz & faw g
2T aFAT 8 5 WA GETA S WAl w1
qradE e W@l AT | gaE saEr wa
ST ATE WIT F4T W0 | AT OF w20 H
qradE Zwr & qrafent w7 & afsa 0w
qfafers oddfady, T w7 g
I qFT FT AT AL ATTHT TFGEAN
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g fafasd & avr qaw 35 & fo
W qAGIE W AT qrade vy faar
ST WITH AATA 39 & 1T, EET
et st 4 f7 e a9y ge
T % <@ €, Tafay s weide
¥ f—afw g% @1z W 6 Wi &
T, g99 F 717 € HOH EOE 7S
faam) wra #or v § 5 G oot
gfrear aidt & 919 gardi gere wWiT
FUTT FUT T § 77 wfer aid
fazor w7 & avs @R 7@ 1 s
gfrawr afdr @1 gam & a1 gfear &
g § FET A1 &7 9 wFAr g | Afww
ag Arvargan §  favare st § 0
gme oia arEi fomw famdr & et
S wrE] AR T & FEEi 9L FaT
A g | I AT 9% Hiw fwew
A g |

SHRI VISWANATHA  MENON
(Kerala) : She is No. 1 criminal.

o ®eq A T ;& wiEar g
TR SHAET AT weEAE! difa &1
T gl @il F aegEdae F1
IUHATSAA AT, TR woAr w97
7ET &1 A% | TW I F7 FUS-HULS
s At gfem T & 19 & 7w
gfear a1 &1 area w8f & f ot
TiET HY ATE 1T I | q1F AT Al
TARY qACE WA IIAM IERT A
g T SN, FA IS IGET B14
arz fegqr wom 1 ag & wfemwe &
WL FEAT AEAT § | QA7 7 &9
AYAAT ACAT F FIT ETA IS HOHT

Z1

THE VICE - CHAIRMAN
(SHRI ARVIND GANESH KULKARNI):
Please conclude now. I am calling the next
speaker.
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w1 e AT W@ F qUEIE § 3%
1 AT BT § AlFH WO BIVIT FH Y
Firfwrer #% syodr a1 & wiqd) SEFe
=rgdr E | (Imermpu'ous)

umarems (st wifaR wow
W) © HTFT STTH AH E AT
afes 21 fave savar d graa g

ot weq a1q T : 7Y, wiga # fa
10 fysz & & g o

gyaamas (st wefaw W
FAFYT) : WL LG F FATE IAA G4
&1 foar 1 & um-at fawe o Zar €
IHH FAAE Ff7 |

1 FEq ATH A : ITHATEAL ST,
H<T qgaT a4 g & f Qe fag o
9 Pz fafees & war g, smac g,
wafeae 2 fomsr qrad? garge ar
zaat arfe a5 & wew ¥ aradE
g9 faar war | a9 Ger & qEAE %
fear stqr A< Fo Fo faar F154 fagw
AT &1 grsia 41w ? g gawn fqaw
THAT & WO wze fagrdn qrsdT ot
sar arEl & Aty wwdt § | 320 g
ANFE w5 9 3577  afwe f g g
TAF AT FIFT FT TS H GIW F
qud |1 AW § wifaw s 9w A | &
HE R AT | I AW F o Aqr aTH
g wifgd foma wfa wrae ar =g
a1 frdes g 5 gradie &1 & & faa
AT FA a4 {7 24 92 & g2 ar
UF WA FOwEL UAEEdd  whAd
et erad @ 27 gfar 3 1 arswdr
W F FUL-FLT AFTCTF| F1 TCH
& # amg g fr v 7g maAdE *
afaar st argfefes dn & sfar
FCH It faaw ord &) gfaar 2 E A
ITFT aga fga & @F07 )
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Mr. Sat
Paul Mittal, you have eight minutes only.

SHRI SAT PAUL MITTAL (Punjab): Sir,
I will conclude in seven minutes. Mr. Vice-
Chairman, the Amendment to the Passport
Act brought about by the Janata Government
to say the least, is anti-Janata. All
professions, all declarations, all statements
made by the Janata Party and Janta
Government for giving relief to the poor
have-nots in the country have been dashed to
the ground. Raising the passport fee from
Rs. 25 to Rs. 50 and comforting
themselves”because of the rise in the number
of passports from four and a half lakhs to
eighteen lakhs is nothing but an attempt to
grab four and a half crores of rupees from
those have-nots, from those poor labourers,
pe-sants, illiterate, innocent and people who
are out of job who are, according to your
own Labour Minister's assessment, are
registered to the tune of a crore, and four
crores of other such unemployed persons
who are not on your register of
unemployment Exchanges. I will not say
Employment Exchanges. To say the least,
Mr. Vice-Chairman, this act of the Janata
Party is anti-Janata. The argument being
advanced by the Ministry is that they have to
open new offices. Regional Passport Offices;
they have to make more" facilities and more
equipments available and they have to
spendmore on themachinery that goes into
the whole operation.
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This justification given by them is most
unjustifiable. I must say that raising the fee
from Rs. 25 to Rs. 50, when the number of
applications has gone up from 4| lakhs to 18
lakhs, is blatantly unjustifiable. In fact, this
should have been reduced from Rs. 25 to
Rs. 15 because the number of applications
has gone up to a very large extent. But the
Janata Government has done just the reverse
of it. They have advanced certain reasons
which do not stand the scrutiny off any kind
of justification but they have raised the fee,
by one hundred per cent.

My second point is this. The Janata
Government  can rightly claim, and I think,
this must be acceded to also, that they have
introduced some system of simplification in
procedure. I must concede that. But let me urge
upon the External Affairs Minister, hon. Shri
Atal Bihari  Vajpayee  that there is still
room for more simplification, still more
room for that. You should also allow the
State legislators, the Chairmen of the local
Municipal Committees, the Chairmen of the
Zilla Parishads, the Chairmen of the
Panchayat Parishads and so on, to verify and
attest the applications, the  passport
applications. If you do this, I am sure, more
people, who fall a prey to the professional
racketeers, who are going about in the country,
robbing and looting these people of their hard-
earned money, will get the much needed relief
that is due to them. When you claim that you
are simplifying it, I have no reason to doubt
your intentions. But I must, in all
earnestness, while appreciating your efforts at
simplification, urge upon you to delegate
theauthority  to  these  categories  of
representations so that more and more people
could be benefited. !" Not only that. I will
also urge upon you, request you, to make
special facilities available to  the people by
authorised agencies at  fixed
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nominal rates so that the poor and illiterate
people could go and get their applications
duly filled in, formalities completed and all
kinds of looting and robbing that is now
going on by unscrupulous agencies could be
completely eliminated.

Sir, I come from the State of Punjab. You
will agree with me that the people of Punjab
are not only hard-working, but adventurous
as well. The number of applications has
since gone up. Your office at Chandigarh,
covering Punjab, Har-yana, the Union
Territory of Chandigarh and other places, is
not in a position to cope with the rise in the
number of applications, is not in a position
to cope with the workload. In reply to an
carlier question by me, you were kind
enough to inform me that you have opened
offices in certain States. I would request
you to immediately... {Time bell rings)
Sir, only 5\ minutes have passed. I am
keeping an eyeon the watch.

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI) :
I would request hon. Members to co-ope-
rate with me. We have to conclude this
discussion by 5.30 P.M. because the
Minister will then get time to reply. There
is also a Half-an-hour Discussion at 6 P.M. |
have been advised by the Chairman that I
must get this discussion concluded at 5.30
P.M. so that the Minister can reply.

SHRI BHUPESH GUPTA." (West
Bengal)|: Is it your contention that after
5.30 p.M. he cannot reply ?

THE VICE-CHAIRMAN
(SHRI ARVIND GANESH KULKARNI) :
Not that. He can reply after 5.30 P.M. He
can reply at 10 p.M. I do not mind.

SHRI BHUPESH GUPTA : He can
reply at any time.
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SHRI SAT PAUL MITTAL : Sir, I was
urging upon the hon. Minister to open an
office in the State of Punjab at a central
place, somewhere at Jullundur or Ludhiana
at the earliest so that the workload could be
handle d there without any difficulty.
Sir, lam in personal

5P.M.

know of certain things. Whenever there is
delay, that  consequently breeds corruption.
Any kind of delay will give rise to corruption,
howsoever efficient or howsoever honest you
may staff your RPOs with. Now the question
is, if the passport seeker is not given a
passport, if the bonafides of a normal passport
seeker are clarified by the district police ad-
ministration and even then he does not get a
passport for six months, he believes that he
has no other alternative but to consult some
kind of an agency which can arrange a pass-
port for him. I will cite the case of my own
son. He is youngest son. He asked me that he
must get a passport for himself. 1 verified his
passport papers and photographs, sent it to the
RPO Chandigarh. I have received three
letters from the RPO saying that his
photographs are not available and I have sent
the photograp hs all the three times. If that
kind of thing happens to me whom you have
delegated the authority of verifying and
attesting the passport papers, if that can
happen to me and my son, what will be
happening to others you can very well
imagine. [ know, passport applications are
not being expeditiously dealt with by the
RPOs firstly because of the work load and
secondly because of some unscrupulous
elements which must be operating at that
level, at the probably.
Therefore, my

lower level
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submission to you is to open, as per your
own policy statement, offices in Punjab,
Haryana, Chandigarh and elsewhere so that
the work load could be dealt with by those
respective offices.

[The Vice-Chairman
Lal Yadav) in the Chair]

Sir, the Minister while speaking on the Bill
said that four to five weeks has been the
time fixed for the disposal of such
applications My submission to the hon.
Minister would be to see that these
applications are disposed of within a
stipulated period. Why should not the
Government come forward by making this
period a statutory one? If you stipulate some
kind of a period of five weeks or four weeks
and make it statutory, I have no doubt that
there will be greater efficiency and the
Regional Passport Offices will know their
time-limit by which they have to dispose of
the applications. Even if the Government has
to create a special cell for dealing with these
applications at the district headquarters, the
time limit could be fixed for them also.
Unless the time limit has been made
statutory in the Act itself, I am afraid these
delays will continue and the delays will
certainly give rise to and breed corruption,
graft at the level of the Regional “assport
Officers.  Also  these  unscrupulous
professional racketeering agencies will
prosper and flourish at the co”t of the poor
labourer, at the cost of illiterate people who
go about for passport from one door to
another and eventually fall prey to them. So,
I will urge upon the hon. Minister to give his
serious thought to these constructive
proposals that I have put forth and I have no
doubt that they shall receive his utmost
consideration.

(Shri Shyam

Thank you.
SHRIMATI NOORJEHAN RAZACK
(Tamil Nadu): Sir,

the entire gravamen of the Passports
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(Amendment) Bill, 1978, is the enhancement
of the fees for passport from Rs. 25 to Rs. 50.
The reasons for the increase in fees are stated
to be the increase in cost of providing passport
services in India, the increase in salaries
and allowances of the personnel employed,
increase in accommodation charges and
increase in the cost of equipment. 1 do
not for a moment like to dispute the rise in
cost of services. The continuo us  rise
in cost of living has hit every
aspect  of human activity very
hard. There appears to beno respite from
this onslaught on our slender resources. But
at the same time, we have to Dbear in
mind the conditions which have arisen,
resulting in the efflux of a large number of our
brothers and sisters, seeking better
fortunes abroad. If you analyse a cross
section of the people who require passports
for going abroad, I am sure a bulk of them
will be found hailing from the poor strata of
society. They do not require these
passports for goingfor a jaunt abroad. Hard
economic conditions in their home country,
non-availability of suitable jobs for the
majority of the able-bodied and qualified
people and desire to avail of every opportunity
for making a living that the foreign
countries  offer ---------- these are the
basic factors impelling hundreds and
thousands to leave their mother country. Is it
not our duty to help these poor people by
facilitating their journey abroad with all the
means in our power ? I do not think we are
making a good start towards providing
assistarce to them, which they richly
deserve, by increasing the passport fee from
Rs. 25 to Rs. 50. I would urge that a system
of differential rates should be evolved,
whereby the main burden of expenditure on
the passport offices will fall on the affluent
ar d the well-to-do who are going abroad. Of

. these, there are many, and even higher rates
for passports can be charged, in such cases.
Lut for those who go
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job-seeking abroad for bare living human

considerations demard that the rates charged
are reasonable and do not add to the host of
troubles which this class of people are
already facing. We have to bear in mind
while deciclirg about the schedule of fees,
that the bulk of our foreign exchange
reserves is accounted for by remittances
from 1 he humbler sections of people who
corstitutea majority . I would therefore, urge
the hon'ble Minister even new to review the
present schedule of fees which falls both on
the rich and the poor alike.

It is the height of anomaly that the
increased fees are operative even before the
introduction of this Bill and parliamentary
sanction has been taken for granted. The Bill
seeks to give ex-post-facto sanction to the
levy of increased charges. I do not consider
this to be in keeping with the principles of
equity. I would even suggest refund of the
increased charges which have been levied
before Parliament has given the approval.

Sir, the honlble Minister must be fully
aware of the wees experierced by the
passport applicants, especially those coming
from the humbler sections of society. I
have heard about hundreds of cases where
the fate of the applicaticrs is rot known for a
long longtime, takirg more than 6 months,
why ever a year, for any decision thereor.
You car appreciate the sense of gnawing
uncertair ty which corrodes the sensibilities
of these people who are in a hurry to accept
the work abroad. In these days of
scientific  advarcenert, modern methods of
data-processir g and  improvement of
vitality in administration, we aie sorry to
note the same  sickrirg story of endless
delay, added to which ara
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[Shrimati Noorjehan Razack]
methods, of clever corruption which j favour the
applicant who knows how to pull wires and
grease palms. Let it be said that these offices are
ser-vie oriented in the true sense of the term and
that there is not a single palm to be greased in
that organisation.

Obviously, due to the growing demand
of a vast number of people to go abroad for
bare livelihood, the number of passport
Offices in India is far too meagre to meet the
rush. I would urge the Government to carry
out quickly a phased programme of opening
more offices throughout India, so that the
service is available to all applicants within a
convenient distance.

T need not recite in detail the untold
hardships experienced by the poor people
who fall a victim to unscrupulous travel
agents who compel the applicants to pay
exorbitantly to go abroad and these travel
agents cheat men and women seeking jobs
abroad by giving them, bogus travel
documents. For example, a big group was
arrested on arrr al in Tehran. They were trfed
and jailed for entry without proper
documents. The hon'ble Minister must be
aware of these cases. His Ministry should not
content itself with merely issuing passports.
It should look at the human need behind
'every application.

By going deeper into the cases, it cm be
found out whether the victims are being
duped bv the unscrupulous operators and
manipulators.

" It can find out whether there are instances
of collusion between unscrupulous persons
in the office and the sharks outside. I have
no doubt that if a team of motivated offi-

[RAJYA. SABHA ]

(Amdt.) Bill, 1978 304

cers applies its nvnc to help the poor and
devises a crash remedyj thousands of the
poor, hungry aspirants for jobs overseas can
be saved in time from the rapacity of the
swindlers. The greatest help the passport
office can give is to issue the passport within
a specified time limit or to inform the
applicant clearly and unambiguously what is
wrong with his application.

Moreover, the Government must be
aware of hundreds of cases where poor
people ha”e been lured abroad where they
find to their discomfiture and dismay that
there are no jobs at all or they have to do
menial work of a low character. Govern-
ment must have made an anatomy anatomy
study of such cases.

THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV): [ Please
conclude now.

SHRIMATI NOORJEHAN RAZACK :
Just two minutes, Sir, It is not high time for
Government to come out with positive
measures to prevent swindle of honest and
poor citizens. I was also told that wo nen
who are going ab-

I road for jobs are being sold in open market
abroad and they are forced

I to live like slaves .In the light of
widespread malpractices, the Central
Government must cut out much of the red
tape so as to save job-
I seekers from falling victims to

. unscrupulous agents and at the same time

encourage the extensive growth of
responsible agencies to handle the mass of
those wishing to go abroad in search of
better prospects the Government must
safeguard the interest of the citizens, both in
the process of migration and also in
ensuring that they get a fair deal when
working abroad.

Sir, if I have been a bit emotional in
what I have stated, it is because of
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the moving accounts I have heard ab’utthe
plight of passport applicants. Of course, there
ha? been a great deal of improvement in the
vorsing of passport offices, but the improve-
ment falls short of the dimensions and
magnitude required to make th-;e offices
function with streamlined efficiency. Thank
you.

SHRIMATI KANAK MUKHERJEE
(West Bengal) : Mr. Vice-Chaiman, Sir, this
is a very simple Bill and there is very little
scope for a long discussion. There is no sense
in introducing this Bill in this House because
this is a farce and a mockery of democracy.

Sir, the main thing of this Bill is to
increase the passpot fee from Rs. 25 to Rs.
50. But they have already started charging,
long before, tha enhanced fee. I myself had to
pay Rs. 50 the other day So what is the sense
of introducing this Bill? Are you going to put
this Bill into action with retrospective effect?
Therefore, I do hot understand the meaning
of this Bill. Again, suppose this House does
not O.K. this Bill, are you going to refund
this balance of the money to the millions of
applicants ?,Certainly not. What is the use of
seeking the opinion of this House, I do not
understand.

Sir, obviously, I am against increasing
the fee for the passport. Let us see what it
was earlier. From 1961 to 1971 it was only Rs.
15 and the passport was valid for three years.
Since 1971 it was Rs. 25 and the passport
was for five years. Now we are making it Rs.
50. Certainly, we are not going to make it
valid for ten years. The period
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remains the same. The hon'ble Minister has
stated that there is lot of increase in
administrative cost. He says that ihey had to
appoint 375 clerks and some officers for the
administration. So the cost has increased. It
is true. But from his own statement, I see
that in 1975 there were 4.5 lakh passports. In
1976 their number was 5.70 lakhs. In 1976 it
was 9 lakhs. From January to Jure 1978 it
was 7 lakhs. By the end of the year they
expect it to go upto 18 lakhs, if not 2 million.
And 2.5 lakhs applications are still pending.
So their income has increased more than
four times. And what are you going to do
with this extra income? I do not understand.
They say the cost has increased. But the
applicants have increased from 4 lakhs to 18
lakhs. This is very funny. So income is more
than expenditure.

And who are the people who are going
abroad? They are not the people of well-to-do
classes. They are .not going for sight seeing
or visiting. Most of them, or a majority of
them,are going out for seeking jobs. Many
people of the minority communities are going
there to the Middle Eastern or Arabian
Countries to seek jobs. Many of them are
poor peoole. As many of the speakers have
already mentioned, they are pcor people,
artisans, workers and many ordinary middle
class people going for seeking jobs. This is
because of the deficiency of our own country.
The unemployment problem is there. It
cannot be solved because the fundamental
principles of this Government are not far from
those of the previous Government. So they are
following the same policy. That is why
millions of people who are not getting jobs
here are trying to seek jobs anywhere. Why tax
these poor people ? My point is that if we in-'
crease the fee, it will only be taxing the poor
people and the middle class people, those who
are going abroad to seek jobs.
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[Shrimati Kanak Mukherjee]

Now, regarding the administrative
efficiency, as the hon. Minister has said, they
are going to increase it. But how much of
harassment is there to millions of people, we
know. As many of my friends have already
mentioned, the photos get lost, the
affidavits are not traceable, the signatures
do not tally—go back and come again. All
these things are there. My own photos got
lost in the Regional Passport Office. This is
a copy of the letter that I  have sent in
protest. I gave Rs. 50 and sent the
application on 21st July. Yesterday they said
that my photos were lost and I should get 2
more p hotos. If this can happen to MPs, we
can imagine what is happening to millions of
people. This is the type of efficiency. This
is ore example of what is happening in the
capital. One can well imagine what happens
in other Regional Passport Offices. Many
times it so happens that two photos are lost
and people are required to get more phctos of
the same type. Mary people made or ly four
copies of a photo. Agair they will have to go
back. So much harassment is there.
Similarly, for signatures, for affidavits, for
other things.  So the question of raisirg the
stardard of efficiency, is there. Merely
by enhancing the feethe problem will not be
solved. Neglect is there; inefficiency is
there ; corruption is there. Some of the
travel agents and the passport agents  are
the centres of corruption  and bribery. It is
true that corruption has gore into the very
roots of our society, from top to bottom,
during the last three decades. It has
increased so much tint it is very difficult to
catch it. You catch it here at d there it goes.
The Govern rrert has to do something to
control these things and to check corruption.
That is the main point.

There is ore more point. Even if the
signatures of a Member of Parliament are
there, police verification is there and there is
harass-
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ment. This must be stopped. Again, as
others have mentioned, ML As should also
be authorised to sign the passport
application forms. I think this should be
done because they know the people and
they are very close to t he people. If MPs
can sign, why can't MLAs do so?

These are the main points  on which I
wanted to invite the Minister's attention.

I do oppose the imposition of enhanced
fee, which is already in existence.

THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAYV):
Mr. Kesava Rao, would you like to
speak on your amendment or ?

SHRI V. C. KESAVA  RAO (Andhra
Pradesh) : On amendment  also I will
speak. On that, ' [ will speak at that stage.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): You speak this
time on the amendment also.

SHRI V. C. KESAVA RAO : I do not
understand why I get the last chance and
why I get only two or three mir utes. I do
not understand this policy. Everybody is
getting 10 minutes. The last time also I was
not given full time.

THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV) : You will
get full time. What I request is that you
speak at your amendment stage, not this
time.

SHRI V. C. KESAVA RAO s This is
not good, I should say. This is really partial.
Ycu were in the chair. I cut my time. You
went on ringing the bell.

r.HRI MULKA GOVINDA REDDY :
Why should we not extend the time allotted
for this Bill ?
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THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV) : All
Members will be accomodated.

SHRI MULKA GOVINDA REDDY :
Why should the time not be extended?
Instead of two hours, let us have two more
hours for this important Bill. Half an hour is
more. How can you accommodate all the
Members ?

THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV) : We can
extend the time a little. The Business
Advisory Committee, in its wisdom , has
allotted two hours. All the parties were
represented. They knew the importance of
the Bill. We have by and large to abide by
the decision of the Business Advisory
Committee. You may take some more time,
but not two hours. All the speakers will be
covered. Kindly co-operate.

SHRI V. C. KESAVA RAO: Sir, I
would like to point out that the figures given
by the Hon. Deputy Minister, are correct.
The Minister for External Affairs deserves
congratulations because the number of
passports issued has increased from 4.5 lakhs
in 1975 to 18 lakhs. It is really a good
number. For the procedure he has adopted,
for regularising the procedure, he really
deserves congratulations.

As regards issue of the passports in 35
days he was telling, I think that this is a long
period.

Sir, in one case which I came across, 1
know, two friends of mine had sent two
applications on the same day. They got
receipts for the applications and ai-o for
their money they sent. I actually went there
after 15 days. One apnlication was missing
from the Department. Then thev searched it
for two days but they could
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not find it out. One was there. The same day
the two applications were sent, the receipts
were there and one was missing. So,
something is going wrong in the Regional
Passport Office in Delhi. That has to be
checked up.

Another thing is, Sir, that especially in
the States it is very difficult to get a passport
within three or four months. It is not so easy
to get it within 35 davs. The application has
to go to the Collector and from there to the
Passport Office, and unless somebody goes
to the Passoort Office, it will not be sent.
They take lot of time there. So, this time
should be cut. I request the Minister to see
that this time between the date of application
and the date of receiving the passport should
not be more than a fortnight. In any case,
they can issue within a fortnight. They
would not take more than half an hour or an
hour to write down the passport, and an
officer will take only three minutes to sign it.
So, 15 days are enough; 35 days are not
necessary.

Another thing is, Sir, that in almost all
the States there are no Passport Offices.
Even now the people from Andhra Pradesh,
I think, have to go to Madras for the
p.issnorts. So, the delay is there. That delav
should be curtailed. Every State canital
should have a Passport Office so that the
neople can be issued passports early.

Regarding the increase in the
amplication fee, I would like to say that
from India generrallv unemployed peonie
and labourers are going to foreign countries
so that they can earn some money. A fee of
fifty rupees is too much frr-them. "Mostly
labourers are rtfcftrft ed and they do not
have money even for eating two times a day.
For such people, a fee of fiftv rupees is too
much. I do not understand



311 Passport

JXShriV.C. Kesava-Raa]

ft. Th? hon. Minister has said that they would
be issuing about 18 lakh passports this year.
So the income will be about Rs. 9 crores. So
from Rs. 1 crore the income has gone up to
Rs. 9 crores. I do not know whether tho
Government is so poor that money should be
taken from the poor people. The poor people
who go out a? labourers cannot afford to pay'
Rs. 50. Of course, the rich people, the smug-
glers or the business people'can]pay Rs . 50,
but the labourer who goes there to do some
labour work will not be able to pay flfcy
rupees. So, that is why...

SHRI PREM M\NOHAR (Uttar
Pradesh): If they can pay the air fare, can't
they pay fifty upees ?

SHRI V. C KESAVA RAO: Tha
contractors will pay it and th-se people after
earning...

"SHRI PREM M\NOH\R:
Tru air jfare is in thousands of rupees.

SHRI V. C. KESAVA RAO : Another
thing is, issuing of passports has been
liberalised. Bat it has come to my notice that
there is restriction on giving "no objection”
certificates for certain people to go to certain
countries. I do not mder-" stand this. We are
sending these people only to the friendly coun-
tries. Then why are "no objection" certificates
not issued in the case of some people going
to Iraq ? Very recently a case came to my
notice. A doctor got a job in Iraq and he
wanted to go th?re. But I found out from the
Department of Personnel and Administrative
Reforms that the "no objection" certificate
would not be issued to him. I do not
understand. I found out from the Iraqi
Embassy here that many people are going
from India to Iraq. I think there is something
wrong going on in the department. They are
allowing certain people and they are not
allowing certain other people. I do not know
why
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you ate stopping those people who try and
get some jobs there. You are not able to give
them jobs here. A doctor whom (I know, a
postgraduate in medicine, was there without
any job for eight years. He might have spent
a lakh or two lakhs of rupees to study
medicine. Such a man who has no job for
eight years, somehow or other gets a job in
some other country and I do not know why
you are stopping him. I do not know why you
are-not going to issue a "no objection"”
certificate. 1 request the hon. Minister to
examine this matter, particularly in regard to
those countries where people are willing to
go, and especially Iraq.!

Sir, another point that I want to raise
here is about the signing of the passport
applications. Now, Members of Parliament
can sign the application. But it is not possible
for ordinary people to get a Member of
Parliament to sign. That is why I want that
all MLAs, Panchayat Samiti Presidents and
Municipal Council Chairmen should be
allowed to sign the passport applictions be-
cause they are also {elected members and they
are within the reach of ordinary people. So it
will be very easy for them to take their signa-
tures. Otherwise most of the Members of
Parliament are here for three or four months
in a year and they will not be able to sign. So
we must liberalise this also. Also those
people, especially the unemployed people,
will not be able to spend money and go to
distant places to take the signatures of
Members of Parliament.

Sir, as regards the passport fee, I would
once again request the hon. Minister to see
that the fee is reduced to a certain extent at
least. If they are in need of money, they
may reduce it to, say, Rs. 30 or Rs. 40, but
it should not be fifty rupees. Fifty rupees is
too much. So I would request the Minister
to consider a reduction in the application
fee. Thank you.
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Sﬂﬁwmm(f‘aa-()« ITEAT-
SAE WEIEA, SHAT W F qrade
3 & fog frawt 1 foercenmes frar &,
7% Fifae ge g § | TR e Hro
F1 ot wigwre ¥ fam § f & afewrd
w3, wEer A% | wfwa & qear =g g
f& awo dro oa ¥ wwa § a1 uAw
UWo fro a4 7ET F< THA § | AT TAT
1 & o1 GF gno fro &1 ot i @@
aEqEd & o1 wfgwre | gy G
UHo qlo ZTEAGTA FCAT AEN ArAaAT !
uHo fro faeeft # oy &, suar qwew
FgqrarATEF AT e U o fro F1 IHE
7 fegwa gt 7 g9 @V #T awrA
gfepr Tt & qre AT & | wremy
FAr< qAS & A1 TFG UWo GTo FHI WY
HHAIF FL | THo THo To Hf HHAFIT
& 7 St gArE WAy § Iae § gwda
FE@E |

o9 A% g g ar o faaei &
wrd, wow qEifaat & e, fergeamw
A arfeeany & &9 & qrewe F fag
faaceneama 1 7@ <&, a1 W
faegm mrarw & #¢ § a1 mwdE &
7EY <& a1 AR WT HGH WA FO
ATAATES 4T | O F@T waT §, W
Ardsr e qifFtarn ara § ar ant
wE §, gEra A1 w8 IEET
Tad gu afz ga fau o wmT nedE
Fr gz d a1 ST 7T ERI |

ey a7 faw ¥ Tovre wfea
gt wEl & gt wifSEs w17 A7 8 )
wrq Erore wfET & o T § | oy
fagre Fasar & F9 g g ar e
w7 {eme wifew dee o <@ & ar
T AT WY TR LT FAE |
fargr< e dwrer av s & 19 @ |
A} wdl LA ww savay fedgargs
w7 ¥ 7 fer gaa § o wo @
TART AAEA |
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=TT 1T FIR F a7 H FgHr Tz
EImTH 25% 50% wrw w<dr) o
ST HAY T @ fzar & IE q@mA
qg g & ATHTH AT & | FEIA FET
2 fr zodt o w91 waeE
W # @l § qg W s § oW
50 ®94 # | 9EA AT qrEaE faerar 9r
ag <fwgww & §or omar 91 W< wg §
TR AT Y 7ET &7 T5AT 97| 1946
¥ % gelt 7w g fear wiEi &
aary # | ot & qradE qo war
qr, qf FO T & 70 | ag WA
FrarE ¥ THaEe & o fadlt @ iua
& a1 ag aefier 2o fop g ofr 9w
TrART ¥, 78 e 4 1]

a0 @a T FREuw A g |
TEd 3 W FT F@T 91 HIX 15 Tl
famr ey an, a7 foe 5 @ma @1
25 T4 GHT | €9 WF 10 ¥ qw 6
fewra & 50 Twy § <@ § 1 Gy Gaw-
e ag g froafe & soowed 2 ¢
ar Fur 50 Wi & v qrede & 7
10 sy sfg wiw & fewmw @
500 99T 2T | AT FEH 1 HaWT Ig
¢ fr o w7 Gawes (wgr wan € 97
Fg #< fr <Todww w1 @@ TEd
THAET § WIX T2 S G ag
10 &9 gfg wmiw & fgma &9 =%
_ AT G wH gl g )
qiwdl aq MEdE gesH Wownd
g 98 Ta Wi 399 WId ¢, 9% wer
wat &1 feaendt ot i & 1 s Aifa
g I & q Qo wnd | fEendi sy
qrEdE greee g g, fom mias
fegwa Rt & Toin fo Foe dae st |
AR TOF T M7 G | WG T
gaw fafzimw &@ & | woaT
gt & ot & 1 afaw wmeF ww
GE ET & | THET WCFTL T F Ty
=z & f5 on% fog ox @ (e
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[=r firer stvx &@7)

L | § wafewr g @ a3 §
farcars ot faar oy o2 & 9 @@0
wafenr gz @ | wrfat q@ 1 49
FT FAAT FCAT 950 | a8 &1 55 &1
ard & | WL q0E BT AGL AT | AR &1
Ffavae & 1 aradE 1 7 AT
aeFTe & o1 arara S afw w2 7
fasr 1 & welt wERa & wga fF ww
FAAT F WIEHT & | W9 UF CAy HUE
dare w2 5 ot frardt qraE gesq §
#1e wrigs feagdi # 93 w1F & SasT
2T WY 9 W § L | THT
AT AT MEIGE fagaw ® &7 ar
SATET WoAT BT |

arfadr arg § ag wET1 FEar §
& #ar g ara @@ g i dmar =T
AT FTMATE T & {50 Fa TqmE
g1 7T & AT A9 IAFT qAGIE I7 AT
wE ! A WAl & gra § 59 faggw @
HAAT FATE |

SHRI MULKA GOVINDA REDDY:
Mr. Vice-Chairman, the Minister of State
for External Affairs should have brought in
a comprehensive Bill in regard to passports.
He referred to the 1922 Emigration Act
which was passed by the Britishers when we
were not independent. It was a retrograde
Act. The Minister should have brought for-
ward a more comprehensive Bill with regard
to passports.

Secondly, he did not make out a case
for increasing the fee of Rs. 25/- to Rs. 50/-
. According to the Ministry's report for
1977-78, their income from passport offices
during 1976 was Rs. 213 lakhs and ex-
penditure Rs. 61 lakhs resulting in a saving
of Rs. 152 lakhs. In 1977 the income was
Rs. 346.79 lakhs, expenditure Rs. 104.20
and the saving was Rs. 242.59 lakhs.
There-
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fore, the Minister did not make out a case
for increasing the fee to Rs. 50/-. Of course,
he said that the accommodation in the
offices has been increased and more offices
are being opened. It is all true. It is also true
that they have simplified the procedure.
More passports have been issued than
before and now passport application forms
are available in post offices and Members
of Parliament are allowed to verify the
passport applications. Many hon. Members
have said that MLAs and MLCs and other
elected representatives of the people should
also be allowed to wverify passport
applications. This will further simplify the
procedure. I hope the Minister will agree to
that.

Mr. Vice-Chairman, in U.K. passports
are issued for ten years at a time. If we
copy that system, much of the processing
work can be reduced and the cost of issuing
passports will also be diminished. I would
urge the Government to increase the period
to ten years.

There is more room for decentralisation
in the matter of issuing passports. Now
passports offices are being opened and there
is a demand that every State capital should
have a passport office. I welcome that sug-
gestion. I have been pressing the Ministry
for that. I want to make a suggestion in this
connection. For issuing Indo-Bangladesh
passports, the Central Government have
authorised the State Governments and Chief
Secretaries to issue these passports.
Similarly, it should not be necessary that the
passports should be issued only by the
regional passport offices of the Government
of India. The Chief Secretaries or the
District Magistrates or the District
Collectors in the districts can be authorised
by the various State Governments who in
turn can be authorised by the Government
of India to issue passports. That is
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what is being done in the case of Indo-
Bangladesh passports.

Sir, there is another point which I would
like to state and it is this that the fees for
passports to Bangladesh, though the visit to
Bangladesh may be for a limited purpose,
are less. Similarly, for passports to Pakistan
also, the fees that are to be charged should
be less and the visa system that is now
prevalent between India and Pakistan and
between India and Bangladesh should be
done away with. Formerly, we were all in
one country and there should, therefore, be
more free movement of the people of these
three countries and now that we have very
friendly relations with Pakistan and
Bangladesh, whatever irritants are there
should be removed.

SHRI KALYAN ROY : The people
who came from Bangladesh without
passports have been pushed back by the
BSF.

SHRI MULKA GOVINDA REDDY:
And, Sir, this visa system should be
abolished and there should be free
movement of the people of these three
countries. I would also like to point out
another thing. When an Indian goes out of
India, particularly to West Germany for
three months, he need not have a visa to go
to West Germany. But in the case of the
Commonwealth countries, with whom we
have very friendly relations and very good
links, they are insisting on visas. If you want
to go to London, you must have an entry
permit. Our former Minister, Mr. D. P.
Chattopadhyaya, had to face a very
awkward situation at the London airport. A
Minister of that time, a Minister of the
Government of India, was not allowed to
land at the London airport and he was not
allowed to go to London. Later on, Sir,
somebody prevailed upon the authorities
there and then only he was allowed to
proceed. I would
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like to ask why this system should
betheiewhenweare in the Commonwealth.
This system of entry permit to go to
London should be done away with and the
Commonwealth citizens should be able to
go to any other Commonwealth country
without any visa.

Then, Sir, about our Consular 1
Departments in our Mission abroad there are
many complaints and one is that whenever
Indians go there for extension or renewal of
their passports, it is not done easily. In fact,
Sir, I came to know the other day of a case
of this nature. I came to know that Mr. Bala
Pazhanoor, a leader of the AIADMK in the
Lok Sabha, was refused the renewal of his
passport in Singapore. [ really cannot
understand how an Indian Mission in
Singapore ran refuse to renew the passport o°
an MP an ,. I understand he had to come
back to India to get his passport renewed.
This should not happen. I am sure the
External Affairs Minister and the Minister of
State will pull up our Missions abroad so
that they will be more considerate and more
helpful to those Indians who want to come
back to India or who want to have their
passports extended.

Sir, whenever a foreigner wants to visit
India, there are always some hurdles or
some difficulties which are created by our
Missions while issuing the visas and they
issue visas only for a very limited period.
And, Sir, when a person from a friend lv
country wants to come to India for the
purpose of his children's education, the
extension of the visa of such persons has
become very difficult. The Home Ministry
in New Delhi is in charge of extension of
visas or issue of visas. That should be done
away with. The External Affairs Ministry
should be in charge of the new work of
extension or issue of visas normally because
they
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[Shri Mulka Govinda Reddy]

know the persons and they know the
countries and not the Home Ministry people.
It is the External Affairs Ministry which is
in charge of external affairs, and therefore, it
is the Ministry Which should be rightly in
charge of issuing the visas or extension of
visas. It has come to my knowledge that in a
particular case, where an Indian got married
to a lalien, his wife got an Indian passport.
Later on, a daughter was born in another
country, in Kenya, and she came to India
with her parents as an infant. Now, that girl
has grown up and she is 18 years old and
when she applies for passport, it is not
allowed and it has been denied to her in
Bombay.

Parents are Indians. It is a fact that she
was born in a foreign country. But she has
been living in India for the last 18 years.
The request for a passport has been refused.
This should be rectified. These are cases
which should be expeditiously dealt with.

Another point I would like to place
before you, Mr. Vice-Chairman, Sir, is a one
connected with a case where a girl wants to
change the status of the passport. When she
got the passport, she was a maiden, and when
she gets married, this marital status should
be mentioned in the passport. Why should
there be so much time required for making
this small variation in the passport ? An
officer in Ahmedabad Passport Office said
that it would require at least six weeks for a
variation of this kind in the passport. These
are small things which should be looked into.

Mr. Kundu has done very well in this
Department after he took over. He was
telling us that within 35 days an application
is made, the passport will be made. It is too
long a period.

[RAJYA SABHA ]

\Amdt.) Bill, 1978 320

SHRIN. G. RANGA: Yes.

SHRI MULKA GOVINDA REDDY)
When people want to go abroad to get jobs,
not in thousands but in lakhs for seeking jobs
which are nowadays easily available for
engineers, for doctors, for technicians, for
skilled and unskilled workers, particularly in
Gulf countries and other West Asian
countries, the period tha*- is taken for issuing
the passport should be reduced. You must
have modern gadgets. In America, [
understand, one can get a passport within a
day or two. Why should we take 35 days to
issue a passport here ? Many Members have
already complained that this is only a pious
wish of the Minister. The period that is
usually taken is four or five or six months.
We have brought such instances to your
notice. We have a Regional Passport Office
in Madras ; Mr. Das is there. He has replied
promptly to my letters and attended to
matters. [ am glad there is a Passport Office in
Bangalore which the Foreign Minister visited
during his last visit there. It is a very good
place, and the Passport Officer is seeing to it
that passports are issued within ten days. In
Assam, [ understand, the position is very bad.
There they take a very long time. Why
should that happen ? If it is decentralised, if
the State Government officers are authorised
to issue passports, this complaint will not be
there and within a week or ten days a passport
can be issued.

Mr. Vice-Chairman, in 1967 when the
Passport Act was passed, an Ordinance was
issued. If the same procedure had taken place
in this case, much of the criticism would not
have been made. If the Ordinance was
issued, there would not have been criticism
at all. I do not know why the legal depart-
ment in his Ministry or the Law
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Ministry did not advise them to
issue an Ordinance in order that
such  criticisr  would have been
avoided ------- (Time Bell).

Mr. Vice-Chairman, I am finishing. Sir,
the Passport Act rules are framed for
implementing the purposes of this Act. This
Passport Act, which is being amended now,
was passed in  1967.  Since then, j the
rules framed under this Actin ' 1967 have
been amended 24 times. I do not know why
these rules have not been consolidated and
issued as one rule under the Passport Act.
After this Bill is passed, I think they will
have to issue fresh notification regarding rules.
I believe that they will issue consolidated
rules under the Act that is going to be passed.
Sir, I would like to conclude by saving that
Mr. Vajpayee and Mr. Kundu have done their
best to simoHfy the procedures, to reduce the
time required for the issue of passports and I
am sure that they will lake further steps to
decentralise the whole procedure and to have
modem gadgets so that a passport is issued
within a week and, if possible, within a day
or two as is done in America.

SHRI HAMID ALI SCHAMNAD :
Mr. Vice-Chairman, Sir, I am very glad to
say that the procedure for getting a passport
is being liberalised after Mr. Vajpayee's be-
coming the Foreign Ministery and there is a
general approval from this House, even,
from the Congress (I) Member, Mr Kalp
Nath Rai. He also complimented Mr.
Vajpayee. I am elad to note that. The pass-
nort fee has been raised to Rs. 50. Some
Members of this House op-nosed that. I feel
that the fee of Rs. 50;- for getting a nassport
is not much. It does not affect the common
man as is being made off*. My State is
Kerala State from where not only thousands
but lakhs of people apply for passports
and they are
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getting them in due course of time. It may be
that it is too much for some people. But by
and large, people accept it. At the same time
they want to see that they get the passport as
quicker as possible. They do not grudge these
Rs. 50/-.  But when they go to the Passport
Office from morning till evening they do not
get any facilities there. There are  no
facilities to sit. There is no drinking water
also, as  was stated by Mrs. Leela
Damodara Menon. These facilities should be
provided. I know it may not be possible to do
these things immediately because some of
the offices have  been, opened  recently.
Mr. Kundu came to Calicut and he inaugurated
an office there. = We are thankful to both the
Ministers of Foreign Affairs for establishing
an additional office in Kerala State. Apart
from having one in Ernakulum, we have ore in
Calicut now in order to speed up the work of
issuing passports. I hope further facilities will
be provided....

Mr. KALYAN ROY
in Kerala.

More office

SHRI HAMID ALI SCHAMNAD : It
is because more people from Kerala are
going abroad. The Members of Parliament
have been given the right to sign the verifi-
cation certificate. But there is one clause
saying 'he is financially sound to the best of
my knowledge'. Well, if people are
financially sound, why should thousands of
people go abroad ? I feel that thnt clause is
unnecessary.

We are asked to sign whether we know
the man is financially sound or not. How
could you find that a man is financially
sound or not. If he is financially sound, why
should he go abroad, whether he is a teacher
or a carpenter or a driver or a fitter ? You
cannot say whether he is financially sound
or not. This clause is unnecessary and this
may be
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[Shri Hamid Schamnad] who went to Muscat some time back had to
be repatriated because of some difficulties
there. But that does not mean, all the people
who are going abroad are of the same type.
Recently, there was a trouble in Kuwait. The
trouble was not because of the Kuwait
Government but it was because of our In-

deleted. As far as I am concerned, I have
signed thousands of applications from Calicut,
Cochin, Mala-puram and from different parts
of Kerala. And I can only say, to *he best of
mv ability, because it is not possible for a
Member of Parliament to know all the people dians only. In Kuwait an unskilled worker, a
who come to him. Sometimes you might have coolie gets 5 and a half dinars, that is Rs.
seen the person somewhere or some-bo iy 150/- whereas the workers of an Indian
may bring him to you. Here, the power is construction, company sponsored by the

given to the Members of Parliament. This Government of India, get only one and a half
power should be given to the Members of the dinars, that is just Rs. 40. The Kuwait

Legislative Assembly, at least to sign the ve-
ification certificates in their respective States.
I don't say the MLA could sign for the whole
of India. At least, he should be able to sign for
his constituency. To that extent, they will
lessen the work of the Member of Parliament,
and the possibility of omissions will be less.
That asoect should be considered by the
Ministry.

Government givesfthe construction company
Rs. 150 a day for an unskilled worker. But
these people pocket it and give only Rs. 40
to an unskilled worker. Therefore, we must
tackle that problem in India only. You
should not give licences to such construction
companies to take up construction work
there.

SHRI KALYAN ROY : Rs. 40 should

With feqrard to immigration. Sir, a lot of be increased to Rs. 51.
difficulties are being faced, specially bv the
workers of Kerala. They get the passports to TO
either to Muscat or Bahrain or Dubai or Abu
Dhabi. They get the  visas also. Even SHRI HAMID ALI SCHAMNAD : Sir,
though thev get the visas from the proper what I say is that .the middlemen should be 6
authorities, very often they are held up at the PM ellmlna?ed. Wlth, regayd to OFher matters,
Bombay airport bv  the Immigration I say that immigration dlfﬁcultles are the.re
authorities on the ground that there is some and those should be liberalised. I once again
flaw somewhere or that the passport is not congratu}ate *he Ml.nlster of External Affairs
genuine or that the person must get a letter for having liberalised the procedure for
from the spoasor.  In many cases, these issuing of passports.
people are harassed. I know that Rs. 500 or Rs.
600 or Rs. TOOO are given to the Immigration
officers and all these things are overlooked and
they are sent abroad. This sort of difficulty is
being faced at the Tri-vandrum airport and also
at the Bombay airoort. This asoect mav please
be looked into. I know that the Minister is
good enough to libra-Use many of the
immigration rules. This sort of  experience
is still there. I know that some people

SHRI KALYAN ROY : So that income-
tax evaders can go abroad.

SHRI HAMID ALI SCHAMNAD : Of
course, income-tax evaders, smugglers and
such other offenders should not be allowed
to go. I am one with you in all that.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Yes, Mr
Minister.
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SHRI KALYAN ROY : Sir, it is already
6 o'clock and we have got some other
business.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : If the House
agrees, we can sit a little longer and take up
that business after passing this Bill.

it wea fagrt arad : sqwamfy
sit, & wfeas g 7@ T & wrad
T & TF GATT FT AT F@TE. .

=t srefaer aviw gewot : g7 ot
fevavifes made & &ifsrr o

=t wew fagdt awdd 0 | s
afewd s771 #1 gfaswre st gdr a5
arfeardz & wedi &1 & ag sfasre
THo UHe Wo, THo THe Hido HIT
qartfaza wifeaere a1 faselt § faam
AT AR STE FIH F FN &, IAF qEe|
Fit {1 T fagr st | 9T gw ZEer Faw
MR\ gran E fx frm g &
SAEI ¥ AIAT & | WIARGFHAT 001 a1
AT FEH q7 ISTAT I FFATE )

Iysamla oY, ag W gEE "7
2 T mifaar iz & st fwai a7 Favepy-
afew qradid 7 faar s 1 ag gEE
TA1 qAMA & | 7§ aFTs F STHA woar
&7 & miwardz # foew 9ia arei g,
T qg et femamifen qradE adf
faarr faar sa% & o & et arfemar-
a7y SArTa F war |

Flo THI® AT (WZr7re7 ) Ty
CHIETZ 1B ATEY & | T a7 AT Aely
TE ArAT & | F WEH ZY A GO [
Tar at, 7% few ¥ auorg @ 7 7
qrTR Zfoar 7 §9 F@ FEr 5@ 69
fecarifas aradvd & a7% # war4ar |
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SHRI MULKA GOVINDA REDDY :
You have already given an assurance.

w5 IqawlE : qrIFr g9 T

g | &€ cygez WI% WET AFF 49r )
(=rEama)

ot sz fargrdt avorqat : swawTfy
ST, g% g ax g faare s & (a7
dar< & 1 &% guw Wi 78 HEAT FY
fera & foe it mifeardz & grcqamzda
ghast  fafedt & adr g seaeafen
THET & deac g, g (e
aradrE fagr sy | ()

SHRI KALYAN ROY : No, no.

SOME HON. MEMBER : No, not at
all.

SHRIMATI NOORJEHAN RAZACK
: No, we do not agree with that.

SHRI YOGENDRA MAKWANA
How do you consider other Ministries
subordinate to the Foreign Ministry ?

o  THH AFHA : 57 fvom Fr
fefezzma oo a73<i 7 agf FI 970 )
ot Aeqt fag:  ([9EEMA) IW
a%g o fefezgma aqqt ot §1 0
T s wfgg e - S

SHRI N. G. RANGA : Mr. Vice-
Chairman, Sir, my hon. friend, Mr.
Vajpayee, is noted for his resilience and his
readiness to respond to public opinion and
public opinion, especially in Parliament, is a
damsel, which he should court with great
care and assiduity. He can see now how the
House has reacted to his suggestion. It was a
very unwise suggestion. Do not give any
passports to any Members of Parliament as
such, if you do not want to give them the
special privilege. But if you wish to  give
diplomatic people
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[Shri N. G. Ranga] only to those
Members of Parliament who belong to your
Ministry's Consultative Committee, please
for God's sake, drop the idea; otherwise all
Members ot Parliament should be entitled to
the diplomatic passport.

ot s fagrdt anondy @ § s A7
AT AT F7 Fweay g ) wiwwdz F
avit weadi W feeimfes qradE W
FT ZH FEET FLA | F TH AT H A
strar wvgat fw qygid & 4T S w7
azra w1 Gwar w4i foar v & 7 g
fema mm < Far g fr 455 & w07
FATT @9l 9gar § | welt A% T;H H
qrENE Gwa & a7 wF a9 6o FNE H
faa & & 1 50 50 % &1 & arz =Tw
as 7@ foom wooar ) gw Ao A
qraTE, sigt fom 9F o gravas g,
FHAT | GTENE G FF6 FT BEAT BIE
agell AT A frar war .

ot s stag wAl (fagne): w4,
&, wT o gar &

ot wew fagd awdd : qE 3w
AIAA W oWaW gaws @9
arswaga g, .. (Imterruptions)

TEA TTAIE Fl 15 Fo AT, |

SHRI MULKA GOVINDA
REDDY : That was for three years,
and now Rs. 25 are for five yeass.

At sEw fagrd aoEy : fve 1971
H GBI FEMET 4T, 15 Fo ¥ 25 Ko Wl
wg A gEar 5 are % fa fear wam
W7 FEw % qEEd| F1 gAE & A7 ZW
10 g & fao qyaord s 7 faq
dmre § | afww ag s iy ag sman-
fardt waw &, a7 wor wfawaifes &1

Y wrefars wa gawil (wgrae ) :
e wrg, Sifaferw &) sad a7
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SHRIMATI LEELA DAMODARA
MENON : In case of those who have already
been given the passport for 5 years, will they
again have to pay Rs. 50 ?

SHRI ATAL BIHARI VAJPAYEE :
That will be without any extra fee.

Mo THYF FHELAT 77 AT AZ7
AHTH GT H F |

ot gz fagrdt awmdy ;o ww o
TTE |

|y @ ww (FEar) o wiha
faam g, ..

ot Wew moww g (fagre) o
IaAqTERH ST, FW AW AT AT F
wAaE &g wfoear 2 w1 9WiE ww
AR

st wew fagrdt st gy
wigy, «sdfas fFam Fam 7 53

IYHATAE I, UF GHIA WAT @
f& mfsgriiz & 3= &1 odr Sy
ffdwwos. .. ( Interruptions )
.. .xfzfedz Z51 qgay & 354 feman
q3ar & ¢

I hereby certify that I have known
Shri/Shrimati/Kumari
.son/wife/daughter of... .for more than 2
years.

WA, §@ wail w1 54 fowraa &1 77
forgras sfaa & f ot sredr =8 Ean
foeg st 57 gu 2 @rw Adl g 7 frw
q<E & 2 wTE % foQ gRyU-qq ¥ %
g\ A1 gW TaH A qOaw w5 F a1t
# e w7 7 & WT UF qET AL
fasmads & | IEFT wEETHHAT TH IFTY
& Fo41 wivaw w9 gw g ¥ 37
I hereby certily that I have sa
tisfied myself that the particulars in

the above application for a pass
port furnished by are correct.
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I regard the applicant to be a suitable
person to be consider for issue of a
passport. I have satisfied myself that the
applicant is a citizen of India.

IOAArEAS WEEy, UF AT OE
Grzadiwaem wd F g ¥

S gow WA (ITewEw) o A
ag # ag WA FoAT AEA E, T9H
Fravz fr g @ ag fezwrd 5@ <@
%, wrferardiz F qea< Fare 0, Efaas
& IFad |1 Swar g A9 w1 ag
At @ ¢

oft wqard a2e (Torara) cad 7@
AT AL IIF 9T §, AT TeE
TARTAT A T 2, FAT<T Aag & 6w
gH AlzHrE ®aA & &, gh %W 9%
farsa far ar 1 w7 qratE Jifsa |

it gawt fagrdt Fmaat : sraarsaa
ST F gHA WIFA T GHE qIed1 1 ufa-
F1¢ froar FEwrE F¢7 Frav g9 gw AT
Tt mrwEr 4t & ogw Jw g6
qIET F AAT gEMAT FATAT A AE
FT % WY BT AYE 1 TD ALAT AL
sqra § ardt € wie gafad gwe ag
qragEr a7 41 | AfFa 77 7w 17
q¢ s qraad & faa 27w we #
@ T FIE A TGN F1AT AT A 9T
& wfaaa famad qaod aifsda
g va £, 397 979 fFar & a1 Ius0
faer %2 3 7@ wwq & A1 I5F WA
FTFTATIEN FT 5747 & | e wre wedr
AT &3 g1 AT OF AT qHA § @A
F1 A7 wFdal g 1 T wumar § & osay
st w1 Frsrae =78 g sfag

szl a% gfaa I4feFom o1 w=a
2, ag Tafaa fyar wrar & f5 araad
aira Arer safam qrea 1 Aol gar
78t & 1 w2 gwe og fr ouF fasre
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F1¢ fafwaa &a & ar 7dt | woft garv
Fearor 7 A foFraa s @ 41 Fum
TF RTQA § AT A40 5T qAFar, dwy #
9 Farar wgar g i awd F i
FI B2 F< o4T aF gAT 138 A F
qradE geeee 57 § 9t 3ad -
dfas aor 7@ &

SHRI ARVIND GANESH
KULKARNI : Including those big houses
or what ?

ot wze fagrdt arowdy : gEH
afasia am 07 ¥ f5 fasw faars
WATHA] § HIAA 99 <@ & | dtew wa
we wfgF1dl §1 aadl F arg TF W
q1 gEradt & sre7 oF fafesa wafy
# fad qradiE v #7 A5 & | FEFI7
ITH FATAE A& €W AT | HAHS
HEd & HIAA (HT AFTA GHICT FHaT
2 | @few wigh wareat § (fwas oy
& a0 g% 1" 9 ToHA &1 Foiow w757
g gau wfasac wawd E foia
Zagi F1 908 2 2 wre o faars
WATAAT A IR W <@ & | Alww QAT
ST TEATA FTHI FET & |

SHRI KALYAN ROY : Mr. Vajpayee,
I have mentioned the names of perons
belonging to big houses in regard to whom
show-cause notices have been issued and
charge-sheets have been framed. Why have
they been allowed to go at road in order to
clean up their things ? They have been
charged for violation of foreign exchange
regulations. Why should they be allowed to
go abroad ?

SHRI ATAL BIHARI VAJPAYEE : 1
have to go according to the provisions of the
Passports Act of 1967, which clearly lays
down, I would like to quote.
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SHRI KALYAN ROY : How
have you permitted them to go abroad ?
There is the case of Mr. Goenka. I have
mentioned the names.

SHRI ATAL BIHARI VAJPAYEE : If
there are any criminal cases pending in the
courts, the Government is authorised to with-
hold the passport, otherwise, not. There are
cases in which the courts have allowed
passports for a limited period even though
there are cases pending in the courts.
Therefore, we have to be careful. I entirely
agree that this liberalisation should not come
in handy for those who have indulged in anti-
social activities. But there are limitations and
we have to function within this framework.

aqavrsaa o, o Fearw a7 A
qfyre dwra & AT wie fagen & W
w1 gavar fear f S gaem F 79
Rfezaw # w1aT WET X 1 g e
F1 qradE 37 & war 79 e | g
qOFTT UF HIER FAAWR  TIA

waE A A E L

st wewW A ;WL T A
o feaz &)

st wew fagret Aoy @ qw AT
g;maaﬁmar,mwtgt
wq wx &% 7 0w @ 74 w7 faar
YT TEAFT ACLOHT F HAEL AT AT
T | Wgﬂ'fw forzwr = wrfen
H;T?TT"C FIT & al faz Tg "a™a FT
sraufy wEd | AfRT SE HAET ST
1 g § e g s s fewt
imﬁﬁraﬁruﬁﬁi{m‘:ﬁ%
faely ot 3w & e 7 SAHITH
amﬁﬁmg&uﬁm&nﬁ

qafer & oA & |
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st A wEE sl o dfEe
giferdfady owdsr gt & 1 owiw
ZAL AT 7T E WIT A WOTHT 27 & (wAT
HAAISAUS F A1 9%, a7 IGN T
g ?

ot sEw fagrdy qot ¢ ag av
FT ATHS F UM T 9 F OATHC 9%
FEAT 9297 | WHT Gei H 9% wrfaer
ota 7 § Fear & | a9 F
AT F AT G TN AGE T HIE waqTAr
FTAN FT aF (5 AT WaAT AT ai
ZAIT @F § WA | AEr A1 R E
aqt gare wa fpedt gt & @ 9w
sro | g fwdy T@ w1 9w wE €
77 &w ¥ faq 3w &1 wefag
qfgest  Fma #e fEgm F
wfadt & wrwat o 9% § frare e
T, |t qg wredE w1 awe A4 fear
oy | & &1 =g g i aEE g i
FEATR TEA A1 0% g I§ OW
oY fox & fr=re fmar svar anfew o
gw &t wgn § T wred 2@ qen §
faxat % s | gw at wEgw & fw
gary A =@rEr & a0 A F,
TIMT & HAAT IUEE FL | FH GaFT
7w Ad) wwa § 1 faRdi ¥ s
THIAT AR F WA A WIAT G2 WY
wrd § wie qra-f Tof SEw w1 9w
aFa £ a1 gad gH SEgT &A1 qE
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fooar & | g9 AT A AT FE F 09
%% % ween g 5 g0 w6, g9
Odzg Tw  gfFar 1 e E9
TR ¥, S0 W AEHT FT T F A9 §,
gart wErS A AT HT AT T F ) A
wEwi 97 Wit Wik o § 1 0F d530
AN W gw weT s ¥ fgrgEana F av
T & 1 wlt e 41 faw ogE mew
gars @ F) qzy 9@ gRir 1 wrEe
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98 a1 I Fr8 2fwe @ g, vm
AN §, TIMT F AT FTHT F1AA
a5 9T W®E | I gt vEw &
A< faar war | SR AT 94T %
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qEhT FT ¢
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q779 w41 § | &W +iga § % #md
AT T FIEATE, FT 938, gl
73, gL gnfwac faEwi § g M
TE1 Heqr ¥ @4, W 0F frvwg A
fr gt 3% forg 1w & oy =Y, @w
w1 f5arar & ar &df | mT W A 5
st awfeeaat Tak qrEaE FeR o o sy
¥ 79 uRAq F fawrs gW Faandr 57
¥ Fu A =Ed £ fr fadei ¥ dorr
T FTH 97 Feer T OF FTECAT 447
7 fFar & = aw@ w1 oww aqw
T AT T, T qeFHTC dT FT qEdl
1 3 o weafeat & o €, 77 72
gt =ifed | wwoawrt HWogw FE
FramaE F % faq dmw £ &
et g s mradd wfes a5
g™ § dware § mfew @ f&a,
W § @y oy @, Ty @t
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oY wFT ATE T : qrew F
arfaa |

ot sew fagrdt qwdd : qaas,
F1 WIT ¥ &7 SO W # wrfes
AT 9T | W g o g waees §
Fadl wfaer o< wome & | wad A0 W
AFAIG & | G T3 A9 AT AR E |
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F1 SAN® 78 § | &W T afarAi
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wigh § We qF fawng § mowd aw
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) The question
is

"That the Bill to amend the

Passport Act, 1967 as passed by

the Lok Sabha, be taken into

consideration." £s

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : We shall now take
up clause-by-clause consideration of the Bill.

Clause 2— Amendment of section 5

We shall take up clause 2. There is one
amendment by Shri KesavaRao, Do you
move it ?] gffgjj

SHRI V. C. KESAVA RAO I No, Sir.

Clause 2 was added to the Bill. Clauses $

to 7 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to ikz Bill.

SHRI S. KUMDU : Sir, I move :
"That the Bill be passed." The

question was proposed.

wt ®eq qTA A IYHATEAE F,
qR 7 Feqr g (7w §4 oon wmo #§
7z Tor 9t T fagw =7 o, wrey o
AT T qAT KT GOAAE =] AGT
faar wan, s f& spod gaE o
1 4 | & T 407 H qrod I SrE4a
g1
R

SHRIMATI MARGARET
ALVA : I just want to ask one or two things.
One is that at the moment when you go for a
passport application, you are supposed to
pay the fee of Rs. 50 when you get the appli-
cation. I think this is not fair. I would
suggest that you change the procedure so
that you-have to pay Rs. 50 when you

submit your application. Now you cannot get
a form from the Passport Office unless you
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pay the lee in advance and if you lose that
form, or something goes wrong, you have to
pay Rs. 50 again. I would request that you
amend this procedure so that you pay Rs. 50
at the time of submission of form. I think
when your fees have been increased, it is
the right of e\ery citizen of India to get at
least an application form free, or by paying
ten paise or whatever it is. This is a very
difficult question because we pay Rs. 53
and if something goes wrong, we have to
pay again to get the form. This is one
thing.

The second thing I am requesting is that
there be co-ordination between the Labour
Ministry and the External Affairs Ministry,
which we have been asking for, especially,
from the Labour Ministry. Many of our
people are going abroad on these job
vouchers. Unless these job vouchers are
verified by our Embassies abroad and you
are satisfied that these job vouchers are
genuine and valid, you should not get the
passport. These people get some bogus
racketeers to give them job vouchers they
go there and are stranded. This is the
second thing that I want to ask the Minister
to consider.

And the third thing which I want to

ask is, whether in view of what has been
said by the Janata Government repeatedly
about the improved relations with our
immediate neighbours, would be consider
the abolition of visas for visits to our
immediately neighbouring countries on a
reciprocal basis, to make it easier for
people to visit each other.
SHRI S. W. DHABE : Sir, the policy of the
Ministrv is to liberalise the going of
citizens outside India. Coming from
Nagpur where we have been demanding a
sub-regional office but the Minister has not
been able to concede our de mand. It is
an area far away five hundred miles away
from Bombay. This office  can cover
Vidarbha and Chhattisgarh areca. May I
know from the Minister whether he will
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also make any arrangement for making
passport application forms available through
the Indian Airlines offices ¥ wherever they are
located. Presently it takes a long time even to
get a passport application form. Is it not
possible for the hon'ble Minister to arrange for
it with the postal authorities or from the Indian
Airlines offices ?

ot e worg waf @ sma &
fad ax gam wdr 7gEy F amd
@A qrgar g | /Ry 7 arfeargz
¥ wradi w1 97 wiusr< faar & fr saaT
Femrfem % qradid syd & mwar £
adr feafa ¥ wa felt 2afam 1 qradiE
1 St 2, @A oe § qifaarge
F wedl 1 1T HE0 AL E, 9
IAFT qTAGE QT HTAT § AT AAT FIART
72 & % agw 3o 949 ¥ gfag ¥ uwo
wrfo Ao & FAA GFAT FHIC IH
Tho AT§e MTTo BT FIH qradrd Afda
¥ AT q3AT Z 1 I9F A7 F4T qUHIRE
v frar st &) A FE W@ 2
f& w7 am3  dag-wwedi w1 IaAT
31 AfAFT2 T @0 A1 A9 A% IH
fesertma F1 5 981 qradd & a4
&, Wi q A arEIE wifey 1 9%
& 7y gz & Arfewrd &7 § f anqF
5% IE0 5T AT HT g7 g OH
waear § 5 39 aF1 2 grad W gma
qradie 399 54T F 18 faawa 74 g
aFar 2 1

SHRI N. G. RANGA : Mr. Vice-
Chairman, Sir, I am glad my hon'ble friend,
Mr. Vajpayee, has advisedly said that when
anybody seeks to apply for a passport it
should not be thought that this Government
would be conferring a favour on him. I do
not know why Mrs. Gandhi has cared to
apply for a passport. I was wondering
myself where was the need for her to apply
for it because most
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of the Ambassadors who are stationed
here have given proof of the fact that they
are keen on meeting her. Many of them
think it an honour to have an opportunity of
meeting her and discussing with her. Many
journalists  from all over the world, even
from that part of the world where many of
the newspapers have triei to state her as a
Bete de noir, so many people are coming
down here to this country including
prominent journalists in order to ascertain her
views and know her attitude towards this
Government as well as the conditions  of
politics in this country. Therefore, there is
no particular need why she should be asking
for a passport, if it is only to expound her
attitude, to express her views, in regard the
Indian conditions as well as world conditions
as they are today. Yet she has cared to ask
for it. I do not know how my hon'ble
friends had come to be so ill-advised as to
deny her this privilege. It is a very
unwise thing to have done that. The
only explanation they seem to  have
given is that there are some cases pending
against her.  And, therefore, it could not be
given. What are those cases ? Not that she
has stolen anybody's money, crores
worth or lakhs worth or thousands of rupees
worth.  Not that she has committed any
kind of murder or any such thing. Not that
she has been condemned as a criminal. Of
course, she has been summoned before some
Commissions appointed by this Government
for political purposes-

THE VICE-CHAIRMAN
(SHRI SHYAM LAL YADAV) : Please
be brief.

SHRI N. G. RANGA : for whatever she
is supposed to have done in their view
during that particular period. Possibly some
of them are very angry and unhappy because
they were put into jail for 18 months by the
Government over which she presided at
that time.
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[ShriN. G. Ranga]

There was a Government in England which
put us in jail for years and years and years.
But when the whole thing was over and we
took over the Government we did not
exhibit this spirit of vindictiveness.

And yet I do not know how my hon.
friend could have agreed to the decision that
she should not be given a passport. I cannot
congratulate my hon. friend; nor can I
congratulate this Government. [ only
bemoan the manner in which they have
behaved. I wanted to say this thing because
this is very relevant. I deemed relevant to
discuss it by lodging this protest against the
manner in which our friends have thought it
fit to behave towards a person whom the
country has held for n years as the Prime
Minister —against whom 1 had also the
honour along with my friend to fight while
we were arraigned in the Opposition—and
whose services to this country cannot be
denied, cannot be blinded by any historian
for years to come, for decades to come, and
for centuries to come.

SHRI AMARPROSAD
CHAKRABORTY (West Bengal): One
point. We are thankful to the hon. Minister
for his announcement that in the application
form thai the MPs will certify there will be a
change in the term to the effect that he is a
citizen of India. This will be done when the
person applies for a passport. But, under the
Citizenship Act and Rules, there are some
provisions, where power has been conferred
on the officers of the Government to give the
citizenship certificate. How can MPs certify
that? Suppose a person is coming from
Bangladesh suppose a person is coming from
East Pakistan and supposing it is to be
certified thf»t he is a citizen of India, would
this power be con-
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ferred on an MP, giving a declaration to
anybody that he is a citizen of India?

SHRI V. C. KESAVA RAO : Mr. Vice-
Chairman, Sir, I would like to knew whether
there is any restriction on Indians going to
Iraq. Why is the Government not giving 'No
Objection Certificates' to the people who get
employment vouchers ?

SHRI ATAL BIHARI
VAJPAYEE : Sir, at the moment, I am
dealing with the question of passports and
not with the question of 'No Objection
Certificates' I will have to find out from the
Department of Personnel why in any
particular case the'No Objection Certificate'
has been refused. I cannot give a reply off-
hand here. But our general policy is to en-
courage people to go abroad if they are not
needed here.

AN HON. MEMBER : Is it not brain-
drain ?

SHRI ATAL BIHARI
VAJPAYEE : Yes, to some extent. Shri
Sharmaji suggested that if a Member of
Parliament loses his passport, it should not
be incumbent upon him to report the matter
to the police. I entirely agree with him.

SHRI ANANT PRASAD SHARMA :
And what about his spouse?

SHRI ATAL BIHARI
VAJPYAEE : That will always be included.
Necessary changes will be made in the
rules. He will inform the Passport Office.

SHRI ERA SEZHYAN (Tamil Nadu) :
Lest somebody should misuse it, a
notification has to be issued.

SHRI ATAL BIHARI
VAJPAYEE : The police is informed in
order to take steps to recover the passport.
There i* nothing derogatory.
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SHRI ANANT PRASAD SHARMA :
The point is ihat you have to go and file an
FIR. It is not that you can just inform the
police. You have to go and file an FIR, bring
a copy and submit it to the Passport Office.

SHRI  ATAL BIHARI
VAJPAYEE : But now under the procedure
you will be getting diplomatic passports.

SHRI ANANT PRASAD SHARMA : 1
am talking of the Members of Parliament
and their spouses.

SHRI ATAL BIHARI VAJPAYEE: So

they will*have to be more careful.
(Interrupti.ms).
SHRI ANANT PRASAD

SHARMA. :1 am not pleading that
people should be losing passports. But
sometimes it is quite possible.

SHRIMATI MARGARET
ALVA : Are spouses also getting diplomatic
passports ?

SHRI ATAL BIHARI
VAJPAYEE : In case of loss, you report it.

SHRI ANANT PRASAD SHARMA :
Report is already made.

SHRI ATAL BIHARI VAJPAYEE :
Even in the case of identity cards, a report is
made.

SHRIMATI HAMIDA HABIBULLAH
(Uttar Pradesh) : Are the wives of the MPs
also getting diplomatic passports ?

SHRI ATAL BIHARI
VAJPAYEE : Mrs. Alva made a very good
suggestion, but the only lacuna is that the
people might come and take away the forms
in large numbers.

SHRIMATI MARGARET ALVA
What would they do ?
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SHRI ATAL BIHARI
VAJPAYEE: You impose a fee for the
forms.

SHRIMATI MARGARET
ALVA : You have increased it to Rs. 50.
Why can you not include that also in it ?

SHRI ATAL BIHARI
VAJPAYEE : All right, I will consider that
suggestion, and if there are no
administrative difficulties

SHRIMATI MARGARET
ALVA : You are talking of administrative
difficulties. You are capable of sorting
them out. You are the Minister.

SHRI ATAL BIHARI
VAJPAYEE: The suggestion will be
considered.

AN HON. MEMBER Even for
money orders, five paise are charged.

SHRI ATAL BIHARI
VAJPAYEE : A Member said that the
people have to go to Bombay from far off
places. If they like, they can ask for the
forms.

SHRI S.W. DHABE: The
forms can be made available at the Indian
Airlines offices.

SHRI ATAL BIHARI
VAJPAYEE: I am sorry, I cannot accept
the suggestion.

SHRI S. W. DHABE : At the Post
Offices ?

=t e fagrdt ayedd gy
o foma & o 21 <81 & | Wig W war
%G € | AAT WIET § OWITE qrEUrE
gz srfes arsr o7 @#4 &1 gmiev
#E d1 T TET HCATT T 47, wy=
gua 4z %< faar g

SHRI S- W. DHABE : I am not saying
about the passports. I am saying that the

application forms should be made available
through the Post Offices.
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oY s fagrdt o ;. EAE
I, AT FAT HIFT FCZ 1 /I & qOG
oI SOA )

SHRI S. W.DHABE : Rs. 350,
we have to send. (Interruptions).

Wt waw fagt awmdd @ Aoty
qtez srfwa § @i 39 77 999 7 f=2ar

T &1 W ol R s ZL .
(Interruprions).
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question is :

"That the Bill be passed."
The motion was adopted.

HALF-AN-HOUR DISCUS SION ON
POINTS ARISING OUT OF
REPLY TO STARRED QUESTION
335 GIVEN ON 15T
AUGUST,1978, REGARD ING
PERMISSION TO FOREIGNBANKS TO
OPEN BRANCHES IN INDIA

DR. RAFIQ ZAKARIA
(Maharashtra) : Mr. Vice-Chairman, Sir, at
the outset I would like to make it clear that I
hold no brief for foreign banks, nor am I
advocating that foreign banks should be
allowed to open their branches in India
irrespective of their character or the danger
they might pose to our national interest. I,
therefore, Sir, agree with the Finance
Minister when in answer to one of my
questions, in fact, in answer to my Unstarred
Question, he declared that the Government
policy continues to be what it has been in the
past, that each such case shall be decided on
merit. In this respect, he also spoke of what
he called the rule of reciprocity, allowing
those foreign banks to open their branches in
India whose countries allow Indian banks to
open their branches. But, as the Finance
Minister will agree with me, unfortunately
we have inherited banking institutions which
date from the days of the British, with the
result that we have in India many of the
British, French and American banks which
for decades, in some cases, for more than a
century, have been taking adv ntage of doing
uninterrupted



